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MINU′ 1｀I]S OF NORMS(〕 OMMI′ lVI｀1]I](NC-7)OF
PLASTIC&RUBBER PRODIJCTS'
ⅣIEETING NO.18/AⅣ l19

(HEIノ D ON14.11.2018)
UNDER′ I｀HI]CHAIRMANSHII)O17
SHRI VIJAY KUMAR,ADDIJ.DG「 ′I｀

Meeting No. l8/87-NC-7/2018 of NORMS COMMIT"I'EH (NC-7) dealing with 6(lhaptcr 39 and 40

of ITC (IIS) Codc'held on 14.11.201ti, undcr the Chairmanship of Shri VUay Kumar, Addl. I)GI'-'f,
Directoratc Gencral of l.-orcign 'l'rade, Dcpartmcnt of Commcrcc, Udyog llhawan, Ncw I)elhi-1 l00l l.
Following attended the Mecting:

1)

2)

3)

4)

5)

Shri Nand Iンal,Consultant,DII)I)

Shri Shaish Kumar,Tcchnical l]xpcrt(ConSultant),DGlギ
′
1｀

Shri I〕 .N.Mathur,Tcchnical ltxpcrt(COnsultant),D(〕 F′ I｀

Shri Dilip Kumar,DDG
Shri Ashok Chander Bhatt,17′ l｀ I〕O

2. Following arc thc decisions of the Norms Committee aftcr dclibcration and ItA conccrncd shall
take conscqucntial action as pcr Iiorcign 'l'radc Policy/l)roccdurcs:

MANUAIノ CASES

Subject: Flnhanccmcnt in thc quantity of Import ltcm allowcd by NC against Advance
Authorization No. 2410042292 dt. 13.10.2077.

Decision: 'l'hc Committcc considcrcd thc rcquest of thc firrn fur cnhanccmcnt in thc quantity ol Lnport Itcm and

notcd that thc inputs allowcd carlicr by Norms Comrrittcc arc rcasonablc. 'l'hcrcforc, committcc dccidcd to rcjcct

thc requcst of thc firm.
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Subjcct: Rcvision of adhoc norrls flxcd

dt.09.06.2016.

by NC against Advancc Authorization No. 051039tt754
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. Lic. No. and Date
10042292 dt.13.10.2017



Decision: 'l'hc Committee considercd thc requcst of thc firm and d dccidcd to allow Import Item No.2 as pcr
dctails given below in minutcs of the Mccting No. 13187-AL.Cll20l7 of which was hcld on 30.12.2011.-

RA may take consequcntial action as per I'olicy / I'roccdurcs

Subject: Request to increase the quantity of Import Item allowcd by NC against Advance
Authorization No. 2410042286 dt.l6.I0.2017.

Decision: Thc Committcc considcrcd the requcst of thc firm for cnhanccmcnt in thc quantity oI Import Itcm and
notcd that thc inputs allowcd carlicr by Nonns Committcc arc rcasonablc. 'l'hcrclorc, committcc dccidcd to rcjcct
the rcquest of thc firm.

Subject: Amendment in the quantity of Import Itcm allowed by NC against Advance
Authorization No. 0310t112351 dt. 04.04.2017.

Decision: 'l'he committee considercd the request of thc firm for amcndmcnt in the quantity of Import
Item and dccided to adopt following norms and minutcs of thc Mccting No.9/89- ALC112018 hcld on 31.01.201tt
is amcnded accordingly:-

QTY

lKg

0 077Kg

as per Policy / Procedurcs
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NC No。 :18/AⅣ l19

Dated:14。 11.2018

NC No.:18/AⅣl19

Dated:14。 11.2018
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Irishib ltubbcrs Iッ td.

I-ic. No. and Datc
0042286 dt.16.10.2017

EXPORT ITI]M IMPORT 11｀ EM

PIr Cling Fihn I_Iン DPE Granulcs

I´ I)PI'(〕 ranulcs

Rclcvan! Barrcl D.ampcr {C520}



Case lNoo A-119

Subject: Amendment in the quantity of Import Item allowed by NC against Advance
Authorization No. 031081 7946 dt. 20.12.2017.

Decision: 'l'he committee considered thc rcquest of the firm for amendment in the quantity o1' Import
Item and decided to adopt following norms and minutcs of thc Mccting No.l0 hcld on21.03.2018 is arncndcd
accordingly:-

「
＝
＝
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EXPORT ITICM

PE Cling Film

IMP()Itr ITI〕 M

Ilnhanccd Polycthylcnc
Rcsin/l.l.l)PIr (iranulcs

Ll)Pl : Granulcs/ [;.nhanccd
Polycthylcnc I{csin

Polyi sobutylcrrc/Polybutcnc/PI ll

QTY

O.803Kg

O.220Kg

O.077Kg

RA may take consequential action as per Policy / Procedures

Subject: Request for amendment in thc quantity of Import Itcm Color (.'onccntratcs.

Decision: 'l'hc Committcc considcrcd thc rcqucst of thc firm and notcd that manufacturing proccss along with
tcchnical justification given by finn now for amcndmcnt in thc quantity of hnport Itcm Color Conccntratcs is not

matching with thc carlicr justification givcn by thc firm lor thc samc import itcm. 'l'hcrcforc, committcc dccidcd

to reject thc rcqucst of the firm.

Subject: Requcst for amendment in the quantity of Import Item Color (lonccntrate.

Decision: 'l'hc Committec considcrcd tlic rcqucst of thc firm and notcd that manulacturing proccss along with
tcchnical justification givcn by firm now for amcndmcnt in thc quantity ol Import Itcm Color Conccntratcs is uot

matching with thc carlicr justification givcn by thc finn lor thc samc import itcm. 'l'hcrcforc, cotnt.nittcc dccidcd

to reject thc rcqucst of thc firrn.
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10817946 dt.20.12.2017

QTY

lKg

INJI](〕 TO PI´AS′ FPVTI′TI)
「
.No.01/87/050/00366/AM18/

Dl]S― VII

. I-ic. No. and I)atc RA「.No。 ()6/24/()4()/()()()23/AⅣ l18
10038693 dt 18 09 2017

INJECTO PIンAST PVT LTD
「
。No.01/87/050/00569/AM17/
;VII

. Lic. No. and Datc
「
.No.06/24/040/00040/AM17

10038550 dt.02.02.2017

HQ「。No.01/87/050/00567/AM18/

「
。No.03/95/040/00699/AM18

NC No.:18/ApI119

Dated:14.11.2018

(〕 asc No./ヽ-121

NC No.:18/API119

Dated:14.11.2018



Subject: Iinhancement in thc wastage allowed by NC against Advance Authorization
No. 0410163314 dt. 07.07.2017.

Decision: 'fhc Committcc considcrcd the rcqucst of thc firm for cnhanccmcnt in thc quantity of wastagc and
notcd that thc wastagc allowed carlicr by Norms Committcc is rcasonablc. 'l'hcrcforc, committcc dccidcd tu rcjcct
thc request of the firm.

Subject: Enhancement in thc wastagc allowed by NC against Advancc Authorization
No. 0410162370 dt.l3.l 0.201 6.

Decision: 'l'hc Committcc considcrcd the rcquest of thc firm for cnhanccmcnt in thc cluantity ol wastage and
notcd that thc wastagc allowcd carlicr by Norms Committec is rcasonablc. 'l'hcrcforc, committcc dccidcd to rcjcct
the rcqucst of thc firm.

Subject: Enhancement in the wastage allowcd by NC against Advancc Authorization
No. 041 0 1 6327 6 dt.27 .06.2017.

Decision: 'fhc Committcc considcrcd thc rcqucst of thc firm frrr cnhanccmcnt in thc quantity ol wastagc and

notcd that thc wastagc allowcd carlicr by Norms Comrnittcc is rcasonablc. 'l'hcrcforc, committcc dccidcd to rcjcct
the rcquest of thc firm.

Subjcct: Enhanccmcnt in thc wastagc allowcd by NC against Advancc Authorization
No.0410163274 dt.27.06。 2017.

一１

メノ′/2-

Versatile Card
Ltd

. Lic. No. and Date

10162370 dt.13.10.2016

Versatilc Card
Ltd

「
。No.01/87/050/00238/AM18/

. Lic. No. and Datc
「
。No.06/24/040/0065/AM18

10163276 dt.27.06.2017

VH

Vcrsatilc Card Tcchnolo2vllHo「 。No.01/87/050/00237/AM18/
Ltd             ‖DES―VII
.Iノic No.and Datc      lu 

「
。No.04/24/040/0063/AM18

10163274 dt.27.06.2017

N(〕 No。:18/AM19
Datcd:14.11.2018

N(〕 No。 :18/AM19
Datcd:14.11.2018
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Decision: The Committcc considcrcd thc requcst of thc firm for cnhanccment in thc quantity of wastagc and
noted that the wastage allowcd carlier by Norms Committcc is rcasonablc. 'l'hcrcfore, committcc dccidcd to rcjcct
the request of the firm.

Subject: F'ixation of adhoc norms in respect of Advance Authorization No. 0610038477
dated 26.10.2016.

Decision: 'l'he Committcc considcred thc requcst of thc firm and notcd that manufacturing proccss along with
tcchnical justification givcn by firm now for amcndmcnt in thc quantity ol Import Itcm Color Conccntratcs is not

matching with thc carlicr justification givcn by thc firm lor thc same import itcm. 'l'hcrcfore, committcc dccidcd
to reject the rcqucst of thc firm.

Subject: lInhancement in thc wastagc allowcd by NC against Advancc Authorization No. 34111042602

dated 19.10.2016.

Decision: Bascd on thc tcchnical comments of DIPP furnishcd vidc thcir communication No. 7/3ll/201ti-
'l'SW datcd 12.11.2018, Committee dccidcd to make thc following amcndmcnts in minutcs olthc Mccting No.

6187-ALCIl20l9 of Norms Committcc-Vll which was hcld on24.05.2018:-

EXPORT ITEM IMP()Iご FI´ 1｀ 1]M

I{clcvant Rubbcr Cornpound
Rubbcr Compound)

tial action as per Policy/Proccdures

Subject: Ilnhancement in thc wastage allowcd by NC against Advance Authorization No. 341004349t1

datcd 26.09.2017.
Decision: Bascd on thc tcchnical commcnls of DIPP furnishcd vidc thcir communication No. 7/3ll/2018-
'fSW datcd 12.11.2018, Committcc dccidcd to makc thc following amcndmcnts in minutcs olthc Mccting No.

6187-ALCIl2019 of Nonns Committcc-Vll which was hcld on 24.05'2018:-
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IN」 l〕 C´ 1｀O PIンAS′F PVT IQ l'. No.
.TD D1/87/050/00411/ノ Mヽ17/1)I]S― VII

Lic.

datcd 26.10.2016

Sondcx hcat IJxchangcrs
Pvt I′ td

. Lic. No. and
10042602 datcd 19.10.2016

Gaskct {Platc
'I'ypc for

I{eat

(〕 ase Noo A… 126

NC No.:18/Aル119

Dated:14.11.2018
「
。No.06/24/04()/()0023/AM17

NC No。 :18/Aル119

1)ated:14.11.2018

IMPORT IT〕 ]M



Gasket {Plate 'l'ypc for
lKgⅧ 蘊 肥 翌 聖 巨 憂 憂Heat Exchangcr)

RA may takc consequential action as per Policy / Procoduros

NC No.:18/API119
Dated:14。 11.2018

Subject: Iinhancemcnt in thc wastage allowcd by NC against Advancc Authorization No. 3410043499

datcd 26.09.2017.

Decision: Bascd on thc tcchnical commcnts of DIPP furnishcd vidc thcir communication No. 7/3il/2018-
TSW datcd 12.11.2018, Committcc decidcd to makc thc following amcndmcnts in minutcs of thc Mccting No.

6187-ALC1120l9 of Norms Committee-Vll which was hcld on 24.05.2018:-

「
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EXPORT ITEM

Gasket {Plate l'ypc for
Heat Exchanger)

IMP()Iこ「 I・ 1｀ 1lM

Rclevant Rubbcr Compound { IIPDMA\trBR
Rubber Compound)

lKg

- QI-Y

L35 Kg of cxport

RA may take consequential action as per Prli"y / P."*dr.*

Subject: Correction in Minutcs of NC Mccting No. l2lAMl7 hcld on24.ll.20l6 in respect of

Decision: 'l'hc committee considered the request of thc firm for correction in minutes and dccided to
allow following Export and Import Items in minutcs of thc Mccting No. 12181-ALCll2017 of Norms Committcc-

VII which was hcld on 24.1 1.2016:-

1ヽlP()Iti lIEM Quantity rccommendcd

PVC SOLID WOVEN FImじ RESIS′ I｀ANT

ANTISTATIC CONVEYOR BEI′TING

TYPE‐8000

(Nct VVcighl o「 Export Products pcr Squarc

mctcr 16.882 Kgs.)

24213.000 Sq.

mctcr

2.PVC PASrE RESIN

3 PVC PHOSPHATE Pl′ ASllCiZER

4.「 astcncr with pins

5.NYI´ON YARN(1260 DENIER)(NYI′ ON 6HT

YARN 1260Du/1‖ TE)

T l.tlslirkg ;o.t"ri 
"o"i"i"t 

i. "*ptii

3.856 kg/ Sq. mcttr ol cxport producl

).1-rl lgl Sq. m(lcr ,rl c.port proJuct

Case No.A… 129

\cl l0 \(l

l.(15 kg/kg conttnl c(|ntilins in trporl

orr,d utt

t

I ()rrntitr rrtolnnrtndcd
1'
I

Export Product no.2
1ヽlP()RT ITEヽ 1

A7 /tn*

6

. Lic. No. and
10043499datcd 26.092017

Intcmational Convcyors
「
。No.01/87/()5()/()()123/AM17/

VH

NC No.:18/AⅣl19

Datcd:14.11。 2018

I´ic.No andl)atc RA「。No.03/94/040/00865/AM16
10802087 dt.28012016

l. Polyster

dcnicr)

Yarn(1000 Dcnier/1500

EXPORT ITEM



1343 000 Sq 1 ヽヽ1()ヽ ,ヽヽ Rヽ (12601)Eヽ lER)(ヽ ヽI()｀

6HI YARヽ 1260DWi‖ TE)

2. Pulyrt", Iildm(.nl Yarn (1000 Drnirri l5(]0

dcnicr)

4.PVC PHOSPHATE PI′ ASIICIZER

5. l'astcner with pins

RA may takc consequcntial action as per I'olicy / Proccdurcs

Casc No.A… 131

NC No。 :18/AM19
Datcd:14.11.2018

Subject: Correction in UOM for exporl item against Advance Authorization No.0510288370 dt. 20.(14.2011.

Decision: 'l'hc Committcc considcred thc rcquest of thc firm for corrcction in UOM and dccidcd that Unit of
Measurement of lixport Item may be rcad as KG instead of Sq. Mtr. in minutcs of thc Mccting No. l2187-

ALC|12012 of Norms Committcc-Vll which was hcld on22.06.2011.

1 1HQ Filc:01/87/050/00359/AM16/ RLA「 ilc:03/95/040/00592/AM16/

,Decision : Thc Committcc obscrvcd that firm has not rcplicd to DL issucd to thcrn and dccidcd that a l'inal rcmindcr
:may be issued to the firm by post and dcferred thc casc.

CaseNo.:37l74187-Ll'Cll20l6 ParlyNamc: NAVI{ATAN Mcct N()/1)atc:18/87- Status:
I)cferrcdSPECIALTY CHEMICALS LLP  ALC1/2018

14.11.2018

No/1)atc:0810138106RLA「 ilc:08/24/040/00085//ヽ M17/ 1´ ic2 ‐HQ Filc i01/87/050/00370/AM17/
06062016

Decision:Thc cOmlllittcc considcrcd thc rcqucst of thc llrlln fcur dcibrmcnt of Pcrsonal IIcaring and dccidcd that PH

may bc givcn in ncxt rnccting and dcrcrrcd thc casc

Case No.:4/13/87-AIフ C1/2016

PVC S01′ IDヽ〃OVEN「IRE RESISTANT

ANTISTATIC CONVEYOR BEl´ TING TYPE―

8000

(NetヽVcighl o「 Export Products per Squarc

meter 17.832 Kgs.)

ONLINE CASES

Party Namc:VISEN INDUSTRIItS
LIMITED

Casc No.:6/1/87-AI′ C1/2016 Mcct No/Datc:18/87-

Al′ C1/2018
14112018

Lic No/1)atc:0310803332

1503.2016

Sta(us:
I)cfcrred

Status:
I)cl'crred

Party Namc:VISHAKHA
POLYIギ AB P LTD

Mcct No/1)atc:18/87-

AI′ C1/2018
14112018

*J / /0- ,.-*

7

3.PVC PASI｀E RESIN

Polyplex Corporation IIQ F. No. Status:
Approved1/87/050/00056/AM12/1〕 IES― VII

. I-ic. No. and Datc
10288370 dt.20.04.2011
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I  HQ Filc:01/87/050/00279/AM17/ RLA Filc:08/24/040/00121/AM17/ 1lc No/Date:0810138223

29.06.2016

1  1Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that commcnts arc awaitcd flolη  Tcchnical

Expert(Consuhant{SK})ThcrCfOrc,comm責 tec dccidcd that hc may bc rcmindcd and dcfcrrcd thc casc.

‐Case No.:100/15/87-ALC1/2016  Party Namc:TECHNO        Mcct No/Datc:18/87-      Status:
|                      IWAXCHEM PVT.LTD.,       AL′ C1/2018           DeRrred
1   1                            1                             14.11.2018

14 1HQ File:01/87/050/00493/AM17/ IRLA File:02/24/040/00153/AM17/ 1′ ic.No/Datc:0210207125

1   1                              .                              0811.2016

.  :Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that commcnts arc awaitcd from Tcchnical

lExpert(Consultant{DNM}).ThCrcforc,committcc dccidcd that hc may bc rcmindcd and dcfcrrcd thc casc

l  ICase No.:38/1/87-ALC1/2017    Party Namc:NAVRATAN      Mcet No/Datc:18/87-      Status:
l  i                      SPECIALTY CHEMICAl′ S LLP  ALC1/2018           Dettrrcd
i  '                           1                           14112018

15 1HQ Filc:01/87/050/00038/AM18/ RLA Filc:08/24/040/00411/AM17/ Lic.No/Datc:0810139670
07.02.2017

‐  Declslon:Thc cOmmittcc considcred thc rcqucst ofthc Arm for dcfcrmcnt of Pcrsonal Hcaring and dccidcd that PH

I  lmay bC givcn in ncxt mccting and dcfcrrcd thc casc.

|  .Case No.:39/1/87¨ ALC1/2017    Party Namc:NAVRATAN      Mcct No/1)ate11 8/87-     Status:
‐  ‐                      SPECIALTY CHEMICALS L′ LP  Al′ C1/2018           Detrred

14.11.2018

6 HQ Filc:01/87/050/00039/AM18/ RLA File:08/24/040/00412/AM17/ Lic No/Datc:0810139672
07022017

1 1Decision:Thc cOmmittee conddered the requcst ofthc Arm for dcfcrmcnt of Pcrsonal Hcanng and decidcd that PH

I  lmay bC giVcn in ncxt mccting and deferrcd the casc.

|  lciζきヽ3:lii/,′ jウ:ALc1/,biケ  
‐
 1'11,N」鳥

`ib七

良LAx        Mcct No/Datc:18/87-     Status:
IARCHTECH PVT LTD        ALC1/2018            DeFerred

14.11.2018

7 :HQ Filc:01/87/050/00068/AM18/ :RLA Filc:03/94/040/01073/AM17/ Lic No/Datc:0310812402
10042017

1  1Declslon:Thc cOmmhtcc considcrcd thc casc as pcr agcnda and notcd that commcnts arc awaited fl・ om Tcchnical

Expcrt(Consultant{SK}).ThercfOre,cOmmittcc dccidcd that hc may be rcmindcd and dcfcrrcd the casc

lCase No.:13/2/87¨ ALC1/2017    Party Namc:DURLAX        Mcct No/Datc:18/87-      Status:
|                       ‐ARCHTECH PVT l′ TD        ALC1/2018            Dcfcrrcd
l   :                            1                             14.112018

8 1HQ Fllc:01/87/050/00070/AM18/ IRLA Filc:03/94/040/OH l1/AM17/ Lic.No/Datc:0310812403
10042017

1  :Decision:Thc committcc considercd thc casc as pcr agcnda and notcd that commcnts arc awaitcd from Tcchnical

l  Expcrt(Consultant{SK}).ThercfOre,committee dccided that hc may bc rcmindcd and dcfcrrcd thc casc

k^ry lb*+*



HQ Filc:01/87/050/00232/AM18/  RLA Filc:03/95/040/00067/AM18/ Lic No/Datc:0310812876
27042017

Decision:Thc cOmmittcc considcrcd thc casc as per agcnda and notcd that commcnts arc awaitcd肝 om Tcchnical

Expen(COnsultant{SK})ThcrCfOrc,committee dccidcd that hc may bc rcmindcd and dcfcrrcd thc casc.

Casc No.:31/3/87-ALC1/2017

Case No.:1/1/87-ALC1/2017

HQ Filc

:01/87/050/00001/AM18/

9

Party Namc:VASUDHA
CHEMICALS PVT LTD

Mcct No/Datc:18/87-

AI´ C1/2018
1411.2018

Mcct No/Datc:18/87-

ALC1/2018
14.112018

～
Icct No/Datc:18/87-

ALC1/2018

Status:
I)efcrrcd

Status: Approved

Status:
l)cfcrrcd

Slatus:
l)efcrred

Party Namc:」 K TYItlt&
INDUSTRIES LTD.

RLA Filc

:05/23/040/00560/AM17/

Mcct〕 oヽ/1)atc:18/87-

ALC1/2018
14.112018

L′ ic No/Datc:0510402389

28.042017

Decision I The committee considcred thc casc as per agcnda and dccidcd to adopt thc following nonns:

EXPORT ITEM

LCV/LIGHT TRUCK

Note:There should be value cap on rubber chemicals a

book of Procedure,Vol.― II.

RA rnay take consequential action as per Policy/Proce

I IMP°

面 面
~FttF

10

Case No.:38/2/87-ALC1/2017

11 1HQ Filc:01/87/050/00095/AM18/

12 Case No.:1/3/87-ALC1/2017

RLA Filc:03/95/040/00011/AM18/ 1′ ic No/Datc:0310814051

19062017

Party Namc:RELIANCE
INDUSTRIES LTD.

Party NamciINTllRNAT10NAL′
CONVEYORS LIMITItD

Decision I The committec considcrcd thc case as pcr agcnda and notcd that ncither rcprcscntativc of I)cpartrncnt o[
Chemicals and Petro Chcmicals arc attcnding thc mecting nor commcnts rcccivcd. Thcrcforc, committcc dccidcd that a

DO lettcr from DGFT to Sccrctary, Dcpartrncnt of Chcmicals and Pctro Chcmicals may bc scnt.

んケわ一
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1411.2018

HQ File:01/87/050/00202/AM18/  RLA Filc i03/94/040/00202/AM18/ Lic.No/Datc:0310814900
28.07.2017                1

Decision:Thc cOmmittee considered the case as pcr agcnda and notcd that commcnts are awaited from Technical

Expcrt(Consultant{SK})TherCfOre,commi■ cc dccided that he may be rcmindcd and dcfcrrcd thc casc

ICase No.:29/18/87-ALC1/2018   Party Namc:ACG PHAItMAPACK Mcct No/Datc:18/87-
PVT LTD                ALC1/2018

14112018

13 1HQ Filc:01/87/050/00478/AM19/ IRLA Filc:03/94/040/004H/AM18/ 1′ ic No/1)atc:0310815517

04.09.2011

Decision : The committec considered thc case as per agcnda and dccidcd to dcfcr thc matter for cxamination of thc
case by Technical Expert(Consultant){SK}.

Status:
Del'erred

Status:
Approved

Case No.:30/13/87-ALC1/2018   Party Namc:ACG PHARMAPACK McctNo/Datc:18/87-
PVT LTD                 Al′ C1/2018

14.112018

HQ Filc:01/87/050/00479/AM19/ IRLA File:03/94/040/00410/AM18/ L´ ic No/Datc:0310815525

05092017

Aclar Laminated PVC
Film

5. Plasticizer

Decision ! Bascd on thc dccision takcn in Norms Committcc-Vll Mccting No.9/87-ALC 1/20 I 8 which was hcld on

3l .01.2018, committee dccide d to adopt thc following norms:

EXPORT I′ I｀EM IMPORTI′ 1｀EM
0 2629 kg

2 Adhcsivc 444A 00230k3

3 Adhcsivc CR 7103 0 0020 kg

4 PVC Rcsin 0.6496 kg

0 0431 kg

0 0035 kg

00235k3

00125k3

00799k8

00096k3

RA may takc al action as Policy / Proccdures.

Case No.:38/9/87-ALC1/2017   Party Namcl KAMSONS
CHEMICAL′ S PVTI.TD

Mcct No/1)atc:18/87-

AI′C1/2018
14112018

Status:
Approved

HQ Filc:01/87/050/00479/AM18/ RLA Filc:03/94/040/00521/AM18/ Lic No/Datc:0310816271
1010.2017

15 1Decision :Bascd on thc cxarnination of thc case of flrrn by Tcchnical Expcrt(Consultant{DNM})in Filc No

01/87/050/000479/AM18,the Committcc dccidcd to ratify thc liccnsc as undcri―

EXPORT ITEM

３Ｋ

ｙ

　

　

０

‐ １

　

　

０

ｎ‐

　

５

ｕ
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ι
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OTY
l kg 1. Aclar Irilm (Polychlorotrifluorocthcnc Irilm)

7. PVc Stir,itir.'
8. PVC I'roccssir.rg Aid

9. Impact Modilicr

10. l-ubricants



Contcnt 37+/-1%) (BayCr)Or vllS・「 ANT H12
MDI(I)1す (〕USSA)

N-Mcthyl-2 Pyrrolidonc (NMP)

Dimcthylol Propionic

1:6 11cxanc I)lol

Adipic Acid

I Iydrazinc Hydratc

RA may take consequcntial action as per Policy / Proccdurcs

7035Kg

910Kg

1932Kg

2093Kg

175Kg

Decision : l-hc committcc considcrcd thc casc as pcr agcnda and dccidcd to adopt thc lbllowing norms:

EXPORT ITEⅣI

(E GI´ ASS/C Gl´ASS/ECR GL′ ASS/
I)IRIう CT ItOVIN(〕

2.STITCHED MAT/GLASS FIBER
FABRIC
3 RICLEVANT RItSIN POI´ YETHIうN

4 ANTIMONY TR10XH)lt
5 DECABROMODIPHENYI´ OXH)E

6 UV ABSORBER
7.ALUMINIUM IIYDR()XlDE

8.PERKADOX 16
9 CAL′ CIIJM CAR130NATIう

101)IGMI'NT

RA may take conscquential action as per Policy / Itroccdures.

:Case No.:31/18/87-ALC1/2018   Party Namcl GOLD13N CASHEW  Mcct No/Datc:18/87-

I                     PRODUCTS PRIVATE LIMITED, AL′ C1/2018
14112018

17 1HQ Filc:01/87/050/00480/AM19/ 1こ A Irilc:03/94/040/00766/AM18/ L′ ic.No/Datc:0310818137
0l .01 .201 8

Decision i l-hc cornrnittcc considcrcd thc casc as pcr agcnda and dccidcd to dcl'cr thc n.rattcr lor cxamination of'thc

casc by Tcchnical Ilxpcrt(Consultant) {SK}.

ICase No.:44/1/87-AIノ C1/2018

1HQ File

:01/87/050/00044/AM19/

GLASS FIBER
REINFORCED
PULTRUDED
PRODUCTS

Party Namc:AGNIFIBER
BOARDS PVT LTD,

RLA Filc

:34/24/040/00239/ノ ヘM18/

Mcct No/Datc:18/87-      Status:Approvcd
ALC1/2018
14.11.2018

Lic No/Datc:3410043682

07122017

Status:
I)cferrcd

ム″ レーー

Q′IY

l Kg l GLASSIIIBER ROVING

IルIP()RT ITEM

0 2816 Kg

0 00382 Kg

0 0372 Kg

0 0019 Kg

0 0048 Kg

QTY rccommcnded for
Kg/K30f CXPOrt product
052 Kg

0 131 Kg
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1Case No.:32/18/87¨ALC1/2018   Party Name:VISEN INDUSTRIES Mcct No/Datc:18/87-      Status:
I                       LIMITED                 ALC1/2018            Dcfcrred

14112018

18:HQ File:01/87/050/00481/AM19/ IRLA Filc:03/95/040/00167/AM18/ Lic.No/Datc:0310818250
0501.2018

:Declslon:Thc cOmmtttcc considcrcd thc casc as pcr agcnda and decidcd to dcfcr thc mattcr for cxamination ofthc
casc by Tcchnical Expcrt(Consultant){SK}.

iCase No.:33/18/87-ALC1/2018   Paiy Namc:VISEN INDUSTRIES Mcct No/Datc:18/87-     Status:
I                       LIMITED                 AL′ C1/2018            Dettrred

14112018

19,HQ Filc:01/87/050/00482/AM19/ IRLA Filc:03/95/040/00638/AM18/ 1ン ic No/Datc1031 081825 1
1                                                            05.01.2018

1Decision:Thc cOmmittec considcrcd thc case as per agcnda and dccidcd to dcfer thc mattcr for cxamina■ on ofthc

lCaSe by TCChnical Expcrt(Consultant){SK}.

ICase No.:34/18/87-ALC1/2018   Party Namc:VISEN INDUSTRIES Mcct No/Datc:18/87-     Status:
1                       1LIMITED                 ALC1/2018            1Dcねrred

14.11.2018

20:HQ File:01/87/050/00483/AM19/ RLA File:03/95/040/00031/AM18/ Lic.No/Datc:0310818252
.                                                            05012018

,E)eclslon:Thc committcc considcrcd thc case as per agcnda and dccidcd to dcfcr thc mattcr for cxamination ofthc

casc by Tcchnical ExPcrt(COnsultant){SK}.

ICase No.:35/18/87-ALC1/2018   Party Name:VISEN INDUSTRIES Mcct No/Datc:18/87-      Status:
:                       LIMITED                 ALC1/2018            Dcfcrred

1411.2018

21 1HQ Filc:01/87/050/00484/AM19/ RLA Filc:03/95/040/00382/AM18/ 1ン ic.No/Datc:0310818253
05012018

1Decision:The cOmmtttce considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxaminalon ofthc
case by Tcchnical Expcrt(Consultant){SK}.

:  iCase No.:36/13/87-ALC1/2018   Paty Namc:VISEN INDUSTRIES Mcct No/Datc:18/87‐      Status:
|  :                      LIMITED                AL′ C1/2018           DcfcSrred
l                              1                              14.11.2018

22 1HQ Filc:01/87/050/00485/AM19/ RLA Filc:03/95/040/00570/AM18/ Lic No/Datc:0310818254‐   '                                                            05.012018

‐
  IDecision:Thc committec considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination of thc
‐   case by Tcchnical Expcrt(Consultant){SK}.

|  'Case No.:2/18/87-ALC1/2018   Party Namc:KKALPANA      Mcct No/Datc:18/87-     Status:
‐  I                     INDUSTRIES IblDIA LTD     ALC1/2018           Approved
‐  ‐                            ‐                            14.11.2018231                               1

1HQ File:01/87/050/00451/AM19/ ‐RLA Filc:03/94/040/00638/AM18/Lic No/Datc:0310818615
1                             1                              18.01.2018

μ ノな―



EXPORT ITEM

PVC Compound Types 6 for Cablcs

13

Decision i Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to ratify thc licencc as lbllows:

IMP()RT ITEM

PVC Rcsin

QTY

225M・ 1｀

75Ml・

200MT

ICase No.:43/1/87-ALC1/2018

24 1HQ Filc:01/87/050/00043/AM19/

ICase No.:25/1/87-ALC1/2018

,, Case No.:37118/87-ALCI/20ltt

Phthalatc Plasticizcr(DOP)

Party Namc:GU」 ARATIゴ LUORO Mcct No/Datc:18/87-
CHEMICALS L′TD          AL′ C1/2018

14.112018

RLA Filc:34/24/040/00190/AM18/ Lic No/1)atc:3410043816

Calcium Carbonalc

Stabilizcr

RA may take consequential action as pcr Policy / Procedures

22.01.20t8

Decision : Thc committee considcred thc case as pcr agenda and noted that commcnts arc awaitcd from -l'cchnical

Expert (Consultant {SK}) Thcrefore, committee decidcd that hc may bc rcmindcd and dcferrcd thc casc.

Mcct No/Datc:18/87-

AL′ C1/2018
14112018

Mcct No/1)atc:18/87-

ALC1/2018

Status:
l)cfcrred

Status:
I)cferrcd

Stalus:
I)cferrcd

Status:
Rcjected

Status:
Approvcd

ICase No.:48/10/87-ALC1/2018   ‐Party Namc:GUJARAT FLUORO Mcct No/Datc:18/87-
CHEMICALS LTD           ALC1/2018

1411.2018

25 1HQ Fnc:01/87/050/00187/AM19/ IRLA Filc:34/24/040/00311/AM18/ Lic.No/1)atc:3410043861

ICase No.:49/10/87-ALC1/2018   Party Namc:GU」 ARAT FI′ UORO Mcct No/Datci1 8/87-
‐                     CHEMICALS LTD          AL′ C1/2018

14112018

26 1HQ Filc:01/87/050/00188/AM19/ RLA Filc:34/24/040/00316/AM18/ Lic No/Datci3410043862
06022018

06.02.201 8

Decision : The committce considcred the case as per agcnda and noted that commcnts are awaitcd from Tcchnical

Expert (Consultant {SK}). Therefore, committee decidcd that hc may be rcminded and dcferred thc casc.

Decision: Thc committcc considcrcd the casc as pcr agcnda and notcd that commcnts arc awaitcd from l-cchnical

Expert (Consultant {SK}).Thercforc, committcc dccided that hc may bc rcmindcd and dcfcrrcd thc casc.

27 1HQ Fllc:01/87/050/00025/AM19/ IRLA Filc:05/24/040/00572/AM18/.Lic.No/Datc:0510405616
12022018

1Decision:Thc committcc notcd that a DL wasissucd to Arm on 04 06.2018,which was followcd by a rcmindcr on

125.09.2018 Howevcr,arm notreplied to thc DL.Thcrcforc,committcc dccidcd to rttcct thC Casc

Party Namci SWASTIK
POLYMERS

Party Namc: NII-KAMAL L'fI)

A*l 2 b,-r^-,^

||
QTY

５００
剛
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14112018

1HQ File:01/87/050/00486/AM19/ IRLA Filc:03/95/040/00864/AM18/1lc No/1)atc:0310819187
1602.2018

‐Decision:Thc cOmmhtcc considercd thc casc as pcr agcnda and decidcd to ranfy the licencc as follows:

EXPORT ITEM QTY IMP()It・ I 11｀ 1〕M

155875Kg
t.t.DPE Granules (1.05 Kg for
K.g. wcight of LLDPtj contcnts
Export Products)

Polyol (0.514 Kg. for I Kg. wcight
o[ Polyurcthanc Foam contcnt in
Export Products)

Ir*yrr"t" (0i56 G. for i Kg.
loam contcntwcight of Polyurcthane

I)roducts)

RA may take consequential action as per Policy / Proccdures

Case No.:9/8187-ALCll20l8 Party Namc: SONDEX IIIIAI- Mcct No/l)atc:18/87- Status: Approvcd

29

EXCHANGERSINDIA
PVT.LTD

RLA Filc

ALC1/2018
14.11.2018

Lic No/1)atc:3410043897

1902.2018
HQ Filc

Gasket {Platc Typc for
Heat Exchanger)

:01/87/050/00130/AM19/    :34/24/040/00324/AM18/

Decision : Bascd on thc technical comments of I)IPP furnishcd vidc thcir communication No.

1l3lll20l8-'fSW datcd 12.11.2018, Committec dccidcd to ratify liccnsc as undcr:

EXPORT ITEM IMPORT ITEM QTY
Relcvant Rubber
Compound { EPDMA'{ Il R Rubbcr
Compound)

18022.500 Kg

Plastic Roto Insulated Fish Tubs, and

similar Articles with or without lid of
various capacities.
Export Itcm Contcnt l) LLDPE -

137,170.000 Kgs 2) Polyurcthane -

18,705.000 Kg

144028 500 Kg

9614 370 Kg

13350.0001く g

RA may take consequcntial action as per Policy / I'rocedures

All k-,*

10399 980 Kg

螺
りdyO■
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1Case No.:12/7/87¨ ALC1/2018    Party Name:RELIANCE
I                     INDUSTRIES LTD
i

30「Q RL 
Ю1/87/050/00091/AM19/IRLARL Ю3/95/040/00885/AM18/

Case No.:16/16/87-ALC1/2018   Palty Namc:KKALPANA
INDUSTRIES INDIA l′ TD

HQ Filc:01/87/050/00313/AM19/ RLA Fllc:03/94/040/00856/AM18/

Decision:The cOmmittee considcrcd thc casc as pcr agcnda and dccidcd

Mcct No/Datc:18/87-

ALC1/2018
14.112018

Lic.No/Datc:0310819618

08032018

Status:
Dcfcrred

Decision : Thc committcc considcred thc casc as pcr agcnda and noted that neithcr rcprcsentativc of Dcpartmcnt of
Chemicals and Pctro Chemicals arc attcnding thc mecting nor commcnts reccivcd. fhcrcfore, committcc dccidcd that a

DO lettcr from DGFT to Sccrctary, Dcpartment of Chcmicals and Pctro Chemicals may bc scnt.

Mcct No/Datc:18/87-        Status:

ALC1/2018            Approved
14.11.2018

Lic.No/1)atc:0310819617

08.03.2018

to ra」取the liCence as follows:

315M F

175 MT

10 MI｀

Case No.:38/18/87-ALC1/2018   Palty Namc:MEGAPL′ AST INDIA Mcct No/1)atc:18/87-
PRIVATE IンIMITIED         AL′ C1/2018

14.11.2018

HQ File:01/87/050/00487/AM19/ RLA Filc:03/95/040/00940/AM18/Lic No/Datc:0310819874
16032018

32 Decision:The cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to ranfy thc liccncc asお 1lows:

EXPORT II・ I]M IMP()ItT ITI]M

Status:
Approvcd

ffi I nroell GRANUIIT,s

「

到
RA may takc consequcntial action as pcr Policy / Proccdurcs

Case No.:58/10/87-ALC1/2018   Party Namc:RAH11′ (CPP)FIIレ MS Mcct No/Datc:18/87-
PVT.LTD.               ALC1/2018

14112018

33・
Q ΠL Ю1/87Ю 5900197/AMl% RLA Rに 2″24Ю40Ю0047AMIν

野 ごち品lC2410042386

1Decision:Taking cluc from S10N-440 Committcc dccidcd to ratify thc liccnsc as follows:

I i:rpor{r'r-iriM ] q','" I rvron'lr'r'rM 1 urt

Slatus:
Approvcd

EXPORT ITEM

Semi Conducting
Compound Thcrmosct

IMPORI｀ I]｀ 1うM

Ethylenc But/ AcVlarc_lEgnl

Carbon Black

Antioxidant

I)crkadox 14S/「 L

Octagon Jumbo Slecvcs /BOX

RA may take conscquential action as pcr Policy / Procedurcs

GEOMEMBRANE LINER

ムJ″ ′%一

QTY

500MT

at p"r p".tirg;*r_'

QTY
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Case No.:22/16/87¨ ALC1/2018   Palty Namei KKAl′PANA
INDUSTRIES INDIA LTD

L´ DP13 Grallulcs

Mcct No/1)atc:18/87-

ALC1/2018
14112018

Status:
Approved

34

HQ Filc:01/87/050/00319/AM19/ RLA Fllc 103/94/040/01037/AM18/ Lic No/Datc:0310820133
27032018

Decision:Thc cOmmtttcc considcrcd thc casc as pcr agcnda and dccidcd to ratlfy thc liccncc as follows:

QTY IMI)OItl・ I´ 1・ IiM QTY
22650
Kg

22423 500 Kg

I)i-Cumylpcroxidc (l)CP) 453Kg

Antioxidant 226 500Kg

Octagon Jumbo Slccvcs/Ilox As pcr packing policy

RA may take consequential action as per Policy / Procedurcs

EXPORT ITI,M

XLPII Compound

35‐
HQ File:01/87/050/00207/AM19/ ‐RLA Filc:03/95/040/00895/AM18/ Lic No/Datc:0310820267

04042018

Decision:Thc cOminittcc considcrcd thc casc as pcr agcnda and notcd that ncither rcprcscntativc of I)cpartincnt of
‐
Chclnicals and Pctro Chcnlicals arc attcnding thc mccting nOr commcnts rcccivcd l｀ hcrcforc,comlllittcc dccidcd that a

D01cttcr from DGFT to Sccrctary,Dcpartmcnt of Chcrnicals and Pctro Chclnicals lnay bc scnt

Case No.:5/11/87-AIノ C1/2018    Party Namc:RELIANCE
INDUSTRIES LTD

‐Case No.:8/11/87-AI」 C1/2018    Party Namc:RELIANCE
INDUSTRIES LTD

Mcct No/Datci1 8/87-

ALC1/2018
14.11.2018

4ヽcct No/Datc:18/87-

AL′ C1/2018
1411.2018

Status:
Dcfcrrcd

Status:
Dcfcrred

Status:
Dcferred

cxarnination ol- thc

36.HQ Filc:01/87/050/00210/AM19/  RLA Filc:03/95/040/01038/AM18/ Lic No/1)atc:03108202650404.2018

1)ccision:Thc cOlninittcc considcred thc casc as pcr agcnda and notcd that ncithcr rcprcscntativc of I)cpartincnt ol'

IChcmicals and Pctro Chcmicals arc attcnding thc mccting nor commcnts rcccivcd.Thcrcforc,comnlittcc dccidcd that a

lDO lcttcr frOm DGFT to Sccrctary,Departmcnt of Chcmicals and PctrO Chcmicals may bc scnt

ICase No.:39/18/87-ALC1/2018   Pa● y Name:VISEN INDUSTRIES Mcct No/Date:18/87-
LIMITED                 ALC1/2018

14112018
37 110rit:01/恵 7/650'06488/AM19/ RLA Filc:03/95/040/00850/AM18/ 1′ ic No/Datc:0310820621

24042018

1Decision:The cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dctr thc mattcr for

ムノ″′九_

METALLISED CAST
POLYPROPYlッENE(CPP)FIMLS

RA may take consequential action as per Policy / Procedurcs
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ICaSe by Technical Expert(Consultant){SK}.

iCase No.:40/18/87-ALC1/2018   Paty Namci VISEN INDUSTRIES 4ヽcct No/Datc:18/87-
.                       :LIMITED                IALC1/2018

14.11.2018

38 1HQ Filc:01/87/050/00489/AM19/ .RLA Filc:03/95/040/00826/AM18/ 1′ ic.No/1)atc:0310820622

24.04.2018

Decision : The committee considered the case as pcr agenda and decided to defcr thc mattcr for cxamination of thc

case by Tcchnical Expert(Consultant) {SK}.

Mcct No/1)atc:18/87-

AI′ C1/2018
14112018

「
LEXI Ⅳlcct No/Datc:18/87-

Al′ C1/2018
14112018

Lic.No/Datc:0910066226

11.05.2018

Status:
I)el'crred

Status:
I)cferrcd

Status:
I)eferred

Stalus:
Deferrcd

cxamination of thc

Status: Approved

Case No.:4/12/87-AIノ C1/2018 Party Namc:UNITED RUBBER
INDUSTRIES(INDIA)PVT I′ TD

39 1HQ File 101/87/050/00223/AM19/ RLA File:03/95/040/01016/AM18/

1Decision:Thc committcc considcred thc reply ofthc Arm and dccidcd to
ithe casc

Party Nalnc:RELIANCIう

INDUSTRIES LTD

Mcet No/Datc:18/87-

Al′ C1/2018
14112018

Lic No/Datc:0310820661

2504.2018

rcfer it to DIPP for cxalnination and dctrrcd

Case No.:6/12/87-AI,C1/2018

40 1HQ Filc:01/87/050/00225/AM19/ RLA Filc:03/95/040/01145/AM18/ 1lc No/Datc:03108206962604.2018

1〕 eclslon:  Thc collllnittcc considcrcd thc casc as pcr agcnda and notcd that ncithcr rcprcscntativc ol'I)cpartlllcnt Of

Chenlicals and Pctro Chcmicals arc attcnding the mccting nor commcnts rcccivcd Thcrcforc,comlnittcc dccidcd that a
‐
D01cttcr froln DGFT to Sccrctary,Dcpartment of Chclnicals and Pctro Chcinicals may bc scnt

ICase No.:41/18/87-ALC1/2018   1Parり Name:VISEN INDUSTRIES Mcct No/Datc:18/87-
|                       ‐LIMITED                ‐ALC1/2018

14.112018

41 1HQ F'lc:01/87/050/00490/AM19/ IRLA Filc:03/95/040/00962/AM18/ 1′ ic_No/Datc:0310820766

03.052018

1Decision:Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dctr thc mattcr for

‐casc by Tcchnical Expcrt(Consultant){SK}

Case No.:70/16/87-

ALC1/2018

1HQ Filc

:01/87/050/00367/AM19/

Party Namc:SHRINATH
PACK PVT LTD

RLA Filc

:09/24/040/00026/AⅣ l19/

42 Decision i Thc committcc considercd the case as pcr agcnda and decidcd to ratify thc liccncc as lbllows:

Al t lhn*-

EXPORT 11｀ EM

Multi Layer Co-Extruded plastic packaging
matcrial Unprintcd (CLING FILM)

tヽ や

もЧ I

角 ミ
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工

Case No.:1/18/87-AIン C1/2018 Party Namci SHRINATH Iオ I′EXl
PACK PVT LTD

Mcct No/Datc:18/87-

ALC1/2018
14112018

Lic No/Datc:0910066227

1105.2018

l.DPIl Granulcs (Film Gradc)

Status: Approved

HQ「 ilC
:01/87/050/00450/AM19/

RLA「 ilc
:09/24/040/00025/AM19/

43 PedJon:Th Com面
憤∝ ∞面 d∝cd■emt tp釘 鴨 mda ttd“ d“dЮ 面 い ch∝

“
C霞 倒 bw,

EXPORT 11・ EM IMI)OIt「 I‐ I｀ ltM

Ll´DPIt Granulcs(lrilm Gradc)

Case No.:93/16/87-ALC1/2018   Palty Namc:MPD INDUSTRIES  Mcct No/1)atc:18/87-
PVT LTD,                AL′ C1/2018

14.112018

HQ Fllc:01/87/050/00390/AM19/ 1こ A Filc:56/24/040/00005/AM19/ Lic No/Datc:5610005402

Multi Laycr Co―Extrudcd plastic packaging

matcrial Unprintcd(STRETCH FILM)

一ユ
帥一珈一RA may take consequential action as pcr Policy / l'rocedurcs

Case No.:92/1`/87-ALC1/2018   Party Namc:MPD INDUSTRIES  Mcct No/Datc:18/87-
PVT LTD,               ALC1/2018

14112018

HQ File:01/87/050/00389/AMl9/ RLA File :561241040100039/AM18/ Lic.No/Date:5610005400
14.05.2018

Decision : Thc Commiltec considcred thc casc as pcr agcnda and dccidcd issuc dcficicncy lcltcr lo thc aulhorization

holder for submission of the following information.
44

a) Technical dcscriptions/specifications, perccntagc composition (by weight) ofthc products to bc cxportcd.

b) Detailcd manuficturing process along with tcchnical justification for wastagcs claimcd at each stagc and cach of thc

materials rcquired in thc manufacturing process.

c) Chemical name, Tcchnical spccifications of itcms proposcd to bc importcd.

d) Whcthcr thc scrap gencratcd in thc proccss is bcing rcuscd or not. If not thc tcchnical justification for its non-usc rnay

be furnishcd. If thc scrap is bcing sold, the salc valuc/commcrcial valuc may bc indicatcd.
ic) Material balancc indicating calculative statcmcnt of thc requircment of cach of item for manufacturc of cach of export

product.

Slatus:
I)eferrcd

Status:
De ferred

45
1405.2018

pcr agcnda and dccidcd that thc Arm may spccify thc following

Status:

Decision ! Thc committce considcrcd thc casc as

information:-
a) Pcrccntagc composition of Export Product

b) Pcrccntagc of watcr rcaction

c) Any other wastagc claimed in the proccss

Party Namc:RR KABELl′ IMITED McctNo/Datc:18/87-46 Case No.:5/18/87-AIノ C1/2018

Al f /t--'r**

______三 三二三二IIニニ_1_DⅢⅢ1ll亜壺型
RA may take consequential action as per Policy/Procedures

QTY
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‐ALC1/2018             Defc・ rrcd
:   |                            ‐                            ■4.11.2018               ‐

:  .HQ Filc:01/87/050/00454/AM 19/ IRLA Flle:03/95/040/01014/AM18/ Lic.No/Datc:0310820952
14.052018

1 1Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd that thc irm may indicatc thc specinc namcs

1 0fthe lmpOrtltcm No.2,3,4 and 5.

|  lё l:ごN8::,ウ,1患′恵7-ALCi′

'61患

~lpanyNa島
もIMがbIヽDUSTRIES  Mcct No/Datc:18/87‐      ‐Status:

|  |                       IPVT.LTD,               ALC1/2018            Deferred
l   1                            1                             14112018

47 1HQ File:01/87/050/00476/AM19/ ‐RLA Filc:56/24/040/00043/AM18/ Lic.No/Datc:5610005401
14052018

、  IDeclslon:Thc cOmmittcc considcrcd thc casc as pcr agenda and dccidcd to dcfcr thc mattcr for cxamination ofthc

i  ICaSC by Technical Expert(Consultant)(DplM}.

I  Case No.:9/17/87-ALC1/2018    Party Namc:KRISHNA       Mcct No/Datc:18/87-      Status:
|  :                     ‐ANTIOXIDANTS PVT.LTD.   ALC1/2018           ‐Defcrred

■4.112018

1  HQ File:01/87/050/00401/AM19/ IRLA File:03/94/040/00094/AM19/ 1五 c.No/Datc:0310821002
15.052018

148 1- ―

|  :Decision:Thc cOmmittcc considcrcd thc casc as per agenda and dccidcd that the irm may spcclfy thc following

l   information:―

|  ‐ a)COmplctc and balancc chemical reaction showing molccular wcight and input&output products.

: 
‐ b)M01ecular rcqu■ cmcnt ofcach input

i  l C)By products obtaincd in thc proccss,itS quantity and valuc

l  iCase No.:10/17/87¨ ALC1/2018   Parり Namc:HUHTAMAKIPPL  Mcct No/Datc:18/87-     Status:
|  I                     LIMITED               AI´ C1/2018           Deferred

14.112018

49 HQ Filc:01/87/050/00402/AM19/ RLA File:03/94/040/00H7/AM19/ 1ン ic No/Datc:0310821212
24052018

1  1Decision:The cOmmittec considcred thc casc as pcr agcnda and notcd that commcnts arc awaited from Tcchnical

i  Expert(Consultan t{SK}).ThCrcfOrc,committcc dccidcd that hc may bc rcmindcd and dcfcrrcd thc casc

l  lCase No.:8/17/87-ALC1/2018    Party Name:ACG PHARMAPACK McctNo/Datc:18/87-      Status:
1  1                       1PVT LTD                 ALC1/2018            1Dcft・ rrcd

14.112018

50:HQ Filc:01/87/050/00400/AM19/ tRLA File:03/94/040/00009/AM19/ ILic.No/Datc:0310821280

.                              29.05.2018

1  1Decision:Thc cOmmittee considered thc casc as per agcnda and notcd that comments arc awaitcd from Tcchnical
l  lExpert(Consultant{SK}).ThercfOrc,committcc dccided that hc may bc rcmindcd and dcfcrrcd thc casc

l  Case No.:49/16/87¨ ALC1/2018   Party Namc:UNIFORM       Mcct No/Datc:18/87-     Status:
151 1                       sYNTHETICS              A[′ C1/2018            Dcfc・ rrcd

1411.2018

魚 ノれ_

一鋼『儡〕
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1 1HQ Filc:01/87/050/00346/AM19/ RLA File:03/95/040/00175/AM19/ Lic No/Datc:0310821406
04062018

1  1Decision: Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd that thc irm may spccify thc following
l  linfOrlnation:―

‐   ‐   a) PCrccntagc composition of cach Export Product
.  l  b)COmplCtc and balancc chcmical rcaction showing molccular wcight

l  lCase No.:7/18/87-ALC1/2018    Party Namc:POLYCAB WIRES  Mcct No/Datc:18/87-      Status:
I                        PVT.LTD                 ALC1/2018            Dcfcrred

14.112018

152:HQ File:01/87/050/00456/AM19/  RLA Flle:03/95/040/00H O/AM19/ Lic.No/Datc:0310821407

1   1                               .                               04.062018

1  ,Decision:The cOmmittec considered the case as per agcnda and decidcd to dcfcr thc mattcr for cxaminalon ofthc

l  iCaSe by DIPP

,Case No.:47/16/87-ALC1/2018   Party Namc:TECHNOVINYL    Mcct No/Datc:18/87-      Status:
|  |                      ‐POLYMERSINDIA LTD.     Al′ C1/2018           Dcferred

14112018

53 1HQ Filc:01/87/050/00344/AM19/  RLA Filc:03/95/040/00168/AM19/ Lic No/Datc:0310821462
05.062018

E)ecision:Thc cOmmittce considcrcd the casc as pcr agcnda and notcd that commcnts arc awaitcd Iヤom DIPP.

IThcreforc,committcc dccidcd thatthcy may bc rclninded and dcfcrrcd thc casc

l  lCase No.:94/16/87‐ ALC1/2018   ‐Party Namc:MPD INDUSTRIES  Mcct No/Datc:18/87-      status:
|  '                       PVT.LTD.,                AI´ C1/2018            Dcferred
l   :                                                         14.11.2018

1  1HQ File:01/87/050/00391/AM19/ RLA File:56/24/040/00016/AM19/ Lic.No/Datc:5610005426

0806.2018
154 .     ―

|  IDecision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd that thc Arm may spccify thc f01lowing
l   information:―

|13:淵鮮i淵:lΨ∬』:lm緊竃#Isぉw RКmttc wttcrOfК面m
l l C)Any othcr wastagc claimcd in thc proccss/rcaction

l  lCaseNo.:6/18/87-AIン C1/2018    Party Namc:REl´ IANCE       Mcct No/Datc:18/87-      status:
|  ,                     INDUSTIdES LTD          Al′ C1/2018           Dcft・ rrcd
l  ,                                                       14.112018

155 1HQFnc:01/87/050/00455/AM19/ IRLA RL:o3/95/040/00068/AM19/1lc NoA)atc:0310821608
1   1                                                            ‐12.062018

11認1腑話視I肥獣l肥電鷺:譜l轟嶋鑑ぉ'癬憮 ξtti:::l礼翼凛:l窟鳳胤『:::器糊ち
|  IDO letter iom DGFT to Sccretary,Dcpartment of Chcmicals and PctrO Chcmicals may bc scnt

ICase No.:28/18/87-ALC1/2018   Party Namc:SNF[INDIA]PVT   Mcct No/1)atc:18/87-     status:
56                      1LTD.,                  Al′ C1/2018           Dcfcrred

1411.2018

象ル _
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‐  IHQ Filc:01/87/050/00477/AM19/ IRLA Filc:26/24/040/00003/AⅣl19/ .Lic.No/Datc:2610012840   1
13.06.2018

1Decision:Thc committcc considcrcd the case as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination of thc
l  casc by Tcchnical Expert(Consultant){SK}.

|  ICase No。 :42/18/87‐ ALC1/2018   Party Namc:SNF[INDIA]PVT   MCCt No/Datc:18/87-      Status:
I                      LTD.,                  ALC1/2018           Dcfcrrcd

14.11.2018

57 1HQ Filc:01/87/050/00491/AM19/  RLA Filc:26/24/040/00001/AM19/ 1′ ic.No/Datc:2610012841

1306.2018

.  :Declslon:The cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dctr the mattcr for cxamination of thc

l  lcasc by Tcchnical Expert(Consultant){SK}.

|  ICase No.:25/12/87-ALC1/2018   Party Namc:GB.SPORTS     Mcct No/Datc:18/87-     Status:
Al′C1/2018           Dcfcrrcd

‐                                                            1411.2018

1  1HQ File:01/87/050/00244/AM19/  RLA Filc:05/23/040/00125/AM19/ Lic.No/Date:0510406854
58 1                                                               14.06.2018

1  lDecision:The cOmmittcc considcred thc case as pcr agcnda and dccidcd to call from the nrm f。 11。 wing information

l  and dcfcrrcd thc casc:

‐  l    a)Justincation for highcr wastagc for manufacturing of Rubbcr Scal alongwih dctail data duly ccrJicd by
l  l        conccmcd Central Excisc/GST offlcc

lCase No.:55/16ノ 87-ALC1/2018   Party Namc:ZEN11｀ H         Mcct No/Datc:18/87-      Status:
I                      INDUSTRIAL RUBBER       Al′ C1/2018           Dettrred
l                      PRODUCTS PVT.1´ TD        14 H 2018

59,HQ File:01/87/050/00352/AM19/ IRLA Filc:03/95/040/00251/AM19/ Lに ,No/Datc:0310821785
1   .                              ‐                              2006.2018

1  1Decision:Thc cOmmittcc considcrcd thc casc as pcr agenda and dccidcd tO dctr thc mattcr fOr cxamination ofthc
‐  casc by DIPP.

ICase No.:23/16/87¨ALC1/2018   Party Namc:INTERNATIONAL  Mcct No/Datc:18/87-     Status:

:  |                     ,CONVEYORS LIMITED      ALC1/2018           Deft・ rrcd
l   l                              ‐                              14112018

60 1HQ Flle:01/87/050/00320/AM19/ RLA Filc:03/94/040/00247/AM19/ .Lic.No/Datc:0310821857

21.062018

Decision:Thc cOmmittcc considcrcd the casc as pcr agcnda and notcd that cOmmcnts arc awaitcd from DIPP/

ITcchnical Expcrt(Consultant){SK}.ThcrCfOrc,committcc dccidcd thatthcy may bc rcmindcd and dcFcrrcd thc casc

lCase No.:56/16/87-ALC1/2018   Party Namc:SUN ACRYLICS   Mcct No/Datc:18/87-     status:
PVT LTD.               ALC1/2018            Approved

1411.2018
61責
OFii`:biた ,ソb3o,6o」 33/AMlう′ RLAFil`:6」わ3/646′66'`4'AMlう′LiciヽもA)atcib3168'1慧 iう

2106.2018

1Decision:The cOmmittec considercd thc casc as pcr agcnda and dccidcd to ralfy thc licencc as fo1lows:

丞ノノわり″_



う
乙
つ
乙

QTY

100000Kg

Case No.:6/16/87-AIン C1/2018    Party Namc:1｀ ECHN0
WAXCHEM PVTl′ TD,

IMP()RT ITEM

ACRYLIC STRIP/OFF― CUT
(MIX SIZE/
COLOUIυTHICKNESS,
MASKED/UNMASKED
UNASSORTI]I))(ITC(IIS)
CODE 39205119/392051H)

Quantity

107000 Kg

RA may takc conscqucntial action as pcr Policy/Proccdurcs

Mcct No/Datc:18/87-

ALC1/2018
1411.2018

Status:
Approvcd

IHQ File:01/87/050/00303/AM19/ RLA Filc:02/24/040/00049/AM19/Lic.No/Datc:0210208531

2706.2018

の:篤湖0:3:ダ鳥:;,糧 8tWittl£ L∬ t∫猟淵為亀鷲潔I」
EttCn cmmh■ I)N鴫)h Rk Nα

EXPORT ITEM

RESORCINOL FORMALDEHYDE RESIN
l Kg

RA may take conscquential action as pcr Policy / Proccdurcs

QTY

ACRYLIC GRANULES NAMELY
PMMA RECYCLE PELLETS
(CLEA陶ЪrHITE)

NET CONTENT:1)ACRYLIC
STRIP/OFF―CUT(MIX SIZE/
COLOUR/THICKNESS,
MASKED/UNMASKED
UNASSORTED)(ITC(HS)CODE
39205119/39205111):1,00,000000
KILOGRAM

HQ Filc:01/87/050/00309/AM19/ RLA Filc:03/94/040/00777/AM18/ 1′ ic No/Datc:0310821997
28062018

Declslon:The cOmmhtec cOnsidcrcd thc casc as pcr agcnda and dccidcd to ranfy thc liccncc as follows

EXPORT ITEM

PVC Compound Types 6 for Cablcs
PVC Rcsin

Dioctyl Phthalatc Plasticizer (DOP)

Calcium Carbonatc

R/ヽ may takc conscqucntial action as pcr Policy/1》 roccdurcs

Case No.:12/16/87-ALC1/2018   Party Namc:KKAl′ PANA
INDUSTRIESINDIA LTD

Case No.:50/1`/87-ALC1/2018   Party Namc:MULTIBASE INDIA
LIMITEI)

HQ Filc:01/87/050/00347/AM19/  Rl′ A Filc:03/95/040/00178/AM19/

Mcct No/1)atc:18/87-

ALC1/2018
14112018

Status:
Approved

Status:
I)cli'rrcd

Mcct No/1)atc:18/87-

AL´ C1/2018
14112018

Lic.No/Datc:0310822001

64

メZノ ′みっ
―

RItSOltCINOl´

IMP()ItT ITItM

Stabilizcr
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28.062018

1  1Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that commcnts arc awaitcd flom DIPP

Thcrcforc,committcc dccidcd thatthey may bc rcmindcd and dcfcrrcd thc casc

l  lCaseNo.:68/16/87-ALC1/2018   1Party Namc:CREST         Mcct No/Datc:18/87-     Status:
|  |                       ICOMPOSITES&PLASTICS PVT.IALC1/2018            Dettrrcd
l  l                      lLTD                   14 H 2018

:  :HQ File:01/87/050/00365/AM19/ IRLA Filc:08/24/040/00079/AM19/ 1′ ic No/Datc:0810142952

0407.2018

1  1Decision:Thc cOmmttce considcrcd thc casc as pcr agcnda and dccided issuc deicicncy lcttcr to thc authoHzalon

l  hOldCr for submission ofthc following information.

:65 1

1 a)TeCh面 C」 dcsc五メions/Spcdications,percen● ge composhon oy wdgh)ofぬ C produds b be cxponcd

1 lb)Detailed manufacturing prOccss along with technicaljusiAcation for wastagcs claimcd at cach stagc and cach of thc

l  imatCrials rcquircd in thc manufacturing process.

1  1C)Chemical namc,Tcchnical spccincalons ofitcms proposcd to bc importcd

l ld)Whethcr thc scrap gcncratcd in thc proccss iS bdng rcuscd or not.Ifnot thc tcchnicJ jusdicadon for tts non― use may
‐   lbe furnishcd.Ifthc scrap is bcing sold,the salc valuc/comincrcial value inay bc indicatcd

: IC)MateHJ balancc indicaing calculaivc statcmcnt ofthc rcqulcmcnt of cach of hcm for manufacturc of cach of cxport

i lprOduct

l  lCase No.:9/18/87-ALC1/2018    Party Name:RELIANCE       Mcct No/Datc:18/87-      Status:
|  I                       INDUSTRIES LTD           ALC1/2018            Dcferred

14.11.2018

66 1HQFllc:01/87/050/00458/AM19/ RLA Filc:03/95/040/00226/AM19/ Lic.NoA)atc:031082210104072018

1  1Decision:Thc cOmm轟 ce considcrcd thc casc as pcr agcnda and notcd that ncithcr rcprcscntalve of Dcpartmcnt of
l  lChcmicals and Pctro Chemicals arc attending thc mccting nor commcnts rcceived.Thcrcforc,committcc dccidcd that a

l  lD0 1ettcr from DGFT to Sccrctary,Dcpartmcnt of Chcmicals and Pctro Chcmicals may bc sent

ICase No.:14/17/87-AI」 C1/2018   Party Namc:ARIIIANT PLAST   Mcct No/Datc:18/87-      Status:
|                      IPULVERIZING INDUSTRY Iン LP AI´ C1/2018           Dcferrcd

14112018

67 1HQ File:01/87/050/00406/AM19/ IRLA Filc:03/94/040/00195/AM19/ Lic No/1)atc:0310822145
05072018

1Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dctr thc mattcr for want ofcommcnt of

lMiniStry of Environmcnt and I'orcsts

|  ICase No.:88/16/87-ALC1/2018   Party Namc:GUJARAT FLUORO Mcct No/Datc:18/87-      Status:

|  |                      ICHEMICALS l′ TD          ALC1/2018           Dcfcrred
‐                            ‐                             14112018

68 1HQ Flle:01/87/050/00385/AM19/ IRLA Filc:34/24/040/00122/AM19/ L′ ic No/Datc:3410044315

10.072018

1 1Decision:Thc cOmmittec considcrcd thc casc as pcr agcnda and notcd that commcnts arc awancd fl・ om DIPP

I  Thcrcforc,committcc dccidcd thatthcy may bc remindcd and dcfcrrcd thc casc

Kズ/ん_
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,Casc No.:74/1`/87-ALC1/2018   Party Namc:KOHIN00R
RECLAMAT10NS

Mcct No/Date:18/87-

ALC1/2018
14.112018

Status:
Defe rred

HQ Filc:01/87/050/0037llA}i4lgl RLA Filc :301241040100008/AMl9/ l.ic.NoiDatc:3010104379

69 I 1.07.2018

Decision i Thc Committec considcrcd thc casc as pcr agenda and dccidcd to call liom the firm thc No objcction
,Ccrtificatc issucd by Ministry of Environmcnt and Forcst along with a shcct in tabular form indicating thc NOC grantcd

by MOEF as wcll as utilization of imported uscd rubber tyrcs scrap in Advancc Authorizations and Itcstricted Import
,Licenses for thc last thrce years

Case No.:76/16/87-

ALC1/2018

‐HQ Filc
:01/87/050/00373/AM19/

Party Namc:HI― TECH
INTERNAT10NAL

RLA Filc

:30/24/040/00014/AM19/

Mect No/1)atc:18/87-   IStatus:Approved
ALC1/2018
14112018

Lic.No/Datc:3010104380  1

11.07.2018             1

QlY

7O Decision I The committcc considcrcd thc case as pcr agcnda and dccidcd to ratify thc liccnce as follows:

EXPORT ITl]M

EVA BAGS MADE OF EVA GRANULES

RA may take consequential action as per Policy / Procedures

Mcct No/1)atc:18/87-

ALC1/2018
1411.2018

71 
‐HQ Filc:01/87/050/00457/AM19/ IRLA Filc:03/95/040/00165/AM19/ 1´ ic No/Datc:0310822230

11072018

11)eclslon : Thc comnlittcc considcrcd thc casc as pcr agcnda and notcd that ncithcr rcprcscntativc Of I)cpartincnt of

lChemiCals and Pctro Chcmicals arc attcnding thc mccting nOr cOmmcnts rcccivcd l｀ hcrcforc,committcc dccidcd that a

lD0 1ctter from DGFT to Sccrctary,Dcpartmcnt of Chcmicals and Pctro Chcmicals may bc scnt

ICase No.:5ノ 16/87-ALC1/2018 1Party Namc:PODDAR      Mcct No/Datc:18/87-
｀                   MERCANTILE PVT LTD,   ‐ALC1/2018

14112018

Status: Approved

HQ Filc RLA Filc Lic.No/Datc:0210208568

16072018:01/87/050/00302/AM19/     :02/24/040/00045//ヽ N119/

72 Decision ! The committec considercd thc casc as pcr agcnda and dccidcd to ratify thc liccncc as follows:

EXPORT ITEM

Polyethylcne bags f Shirt / garbagc bags
1682100M

RA may take conscquential action as per Policy / Procedurcs

Mcct No/1)atc:18/87- Stalus:

Case No.:8/18/87-AIノ C1/2018    Party Namc:RIBL′ IANCE
INDUSTRIES l′ TD

Stal us:
I)cl'crre d

コ

引

コ

73 Case No.:7/16/87-AIノC1/2018 Party Namc: TIJCIINO

K昇″′%_

IMI)OItl｀ I FIIM

189 500MT EVA Granules 200MT

IMI)ORT ITI,M
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WAXCHEM PVT.1′TD, Al´ C1/2018
14112018

Approl cd

HQ Fllc:01/87/050/00304/AM19/ RLA Filc:02/24/040/00057/AM19/ Lic.No/Datc:0210208572
16072018

Decision:Bascd on thc cxamination of the casc of flrm by Tcchnical lじ xpcrt(ConSultant{DNM})in Filc No

01/87/050/00304/AM19,thc Committcc dccided to adoptfbHowing norms:―

EXPORT ITEM Quantity

RESORCINOL FORMALDEHYDE RESIN
0.98Kg

RA may take consequcntial aclion as per Policy / Proccdurcs

Z+ ,Decision : Thc committec considcrcd thc case as pcr agcnda and dccidcd to call from thc firm following inforrnation
,and deferred the casc :

a) Calculation for the requircmcnt of imported raw matcrials and also indigcnous raw matcrials for thc manufacturc of
export product indicating wastagc of each raw materials.
:b) Percentagc of thc cxport product vis a vis composition of both imported indigcnous raw matcrials for the manufacturc
'of cxport product duly certificd by Charted Engincer for the last thrcc ycars.

ICase No.:8/16/87-ALC1/2018

1HQ Filc:01/87/050/00305/AM19/

Case No.:63/16/87-

ALC1/2018

1HQ「 ilC

BLACK

Party Namc:TEGA INDUSTRIES
LIMITED

RLA Filc:02/24/040/00058/AM19/

Mcct No/Datc:18/87-

ALC1/2018
14112018

Lic No/Datc:0210208570

16.07.2018

Status:
Deferred

Status:
Deferred

iCase No.:77/16/87-ALC1/2018   Party Namc:SNR           Mcct No/Datc:18/87-
|                       IRECLAMATIONS PVT.LTD;    ‐ALC1/2018

1411.2018
1HQ Filc:01/87/050/00374/AM19/ ‐RLA Filc i30/24/040/00018/AM19/ 1′ ic No/Datc:3010104382

75 16.07.2018

Decision I The Committcc considercd thc casc as pcr agcnda and dccidcd to call from thc lirm thc No objccrion
Certifrcarc issucd by Ministry of Environmcnt and Forcst along with a shcct in tabular form indicating thc NOC g.antcd
rby MOEF as well as utilization of imported uscd butyl rubbcr tubcs scrap in Advancc Authorizations and I{eitrictcd
,Import Liccnscs for thc last three years

:01/87/050/00360/AM19/     :05/24/040/00225/AM19/

76  Decision:Thc cOmmittce considercd thc casc as pcr agcnda

EXPORT ITEM

PVC COMPOUND  ―  MIcROLON
(SHOE SOLE GRADE)

Mcct No/Datc:18/87-     status:Approved
ALC1/2018
14.112018

Lic No/1Datc:0510407230

‐18.07.2018

and dccidcd to raify thc liccncc as follows:

IMI)OR「 ITItM

PVC RI〕 SIN K VAl′ Ulう 65-68

Party Namc:SWASTIK
POLYMERS

RLA Filc

スク ムー

QTY IMP()RT ITICM

lKg RESORCINOL′

前
頬
璽”
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D10CTYI_′ PHTHAl´ATE(DOP)

BLOWING AGENT CELLCOM
SKl

0 700MT

may take consequcntial action as per Policy / I'rocedurcs

Case No.:43i l8/87-ALCI/2018 Party Namc: IICOPLAST l.'fD. Mcct No/Datc:18/87- Status: Approved
ALC1/2018
14.11.2018

Lic No/Datc:0310822405

1807.2018

:Decision:Based on the decision taken in Mceting No.8/87-ALC1/2018 dated 13.06.2018,committee dccided to rai″

HQ Filc

:01/87/050/00492/AM19/

HQ Filc

:01/87/050/00375/AM 19/

RLA Filc

:03/94/040/00114/ノ M`19/

RLA Filc

i31/83/040/000601ヽM19/

Mect No/Datc:18/87- Status:
ALC1/2018
14112018

I)cfcrrcd

Mcct No/Datc:18/87-   Status:Approvcd
ALC1/2018
14112018

Lic No/Datc:3110067117

20072018

，
′

ICase No.:39/17/87¨ALC1/2018   Party Namc:ZENITH
INDUSTRIAL RUBBI]R
PRODUCTS PVT I′TD

Case No.:78/16/87-ALC1/2018 Party Namc:KINGSPAN
INSULAT10N PVT,1′ TD,

IHQ File:01/87/050/00431/AM19/ RLA Filc:03/95/040/00352/AM19/ 1lc No/Datc:0310822426

19072018

1Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and notcd that commcnts arc awaitcd from DIPP

Thcrcforc,committcc dccidcd thatthcy may bc rclnindcd and dctrrcd thc casc

79
Decision : Thc committce considcrcd thc case as pcr agcnda and dccidcd to ratify thc liccnce as follows:

怠 r/1転
―

EXPORT ITEM Q・ I｀Y IMPORTI「 IうM Ql・Y
PAL PHENOLIC PANEL 20 MM THICK
WITH      Alllrninillm      F6il 130976 Sq.mcter

Aluminium Foil (Micron
261952 Sq.mctcr
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(Micron Foil) W/Laquer Lamination of foil
to 4X4 Scrim to glass Mat on both sidcs
Totalling 261952 SQ MTR

Note: Micron size of Aluminium foil in import and cxport to

RA may take consequential action as pcr I'olicy / Proccdures

ICase No.:46/16/87¨ALC1/2018

1HQ Filc

101/87/050/00343/AM19/

Party Namc:PIDILITE
INDUSTRIES LIM11｀ ED

RLA Filc

:03/95/040/00159/A_M19/

Mcet No/Datc:18/87-     Status:Approved
AL′C1/2018
14112018

Lic No/1)atc:0310822505

2307.2018              1

80

Sl HQ Filc:01/87/050/00380/AMl9/ RLA Filc :34124/040100076lAMlgl L.ic.No/Datc:3410044352
23.01.2018

Decision ! Thc committcc considcrcd thc case as pcr agcnda and notcd that commcnts arc awaitcd from Tcchnical
rExpcrt (Consultant {D}.i-M}) Thcrcforc, committce dccidcd that hc may bc rcmindcd and dcfcrrcd thc casc

ICase No.:85/16/87¨ALC1/2018   1Party Namc:VIS10N PRODUCTS Mcct No/Datc:18/87-

|                       (P)LTD                  AI′ C1/2018.                            ‐
                             14112018

82 1HQ Filc:01/87/050/00382/AM19/ ‐RLA Filc:34/24/040/00078/AM19/ 1_ic No/Datc:3410044353
23.01.2018

'Decision : Thc committce considcred thc casc as per agcnda and notcd that commcnts arc awaitcd from l'cchnical
,Expcrt (Consultant {DNM}). Thcrcforc, committcc dccidcd that hc may bc rcmindcd and dclbrrod thc casc

Casc No.:56/17/87-AIン C1/2018

Decision : Thc committce considcrcd thc case as pcr agcnda and decidcd to ratify thc liccncc as follows:

QTY IMPORT ITI]M

120000 Kg BUTYL ACRYLATE

STYRENI]

ACRYl′ AMH)Iう

RA rnay takc consequcntial action as pcr Policy/Proccdurcs

ICase No.:83/16/87¨ALC1/2018   1Party Namc:VIS10N PRODUCTS Mcct No/Datci1 8/87-

|(P)LTD                  ALC1/2018
14112018

Party Name:VIS10N PROI)UCTS Mcct No/1)atc:18/87-

(P)LTD                  AI′ C1/2018
114.11.2018

Slalus:
l)el'e rre d

Status:
I)eferred

Status:
I)cl'e rre d

IEXPORT ITEM

BUTYL ACRYLATE AND STYRENE
MONOMER COPOLYMER EMULS10N
HAVING              SOLIDS
56+/-1%     STABILZED     BY
EMULSIFIERS PIDICRYL 7400

毎 か一

lanlination of foil to 4X4

scriln to glass rnat 1 2 1 9

ⅣIM X 2900MM
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HQ Fllc:01/87/050/00448/AM19/  RLA Filc 134/24/040/00126/AM19/ 1′ ic No/Datc:3410044354

23.07.2018

Decision:The cOmmittee considered thc case as pcr agcnda and notcd that commcnts arc awaitcd from Tcchnical

Expert(Consultant{DNM)).Thercfore,committee decidcd that hc may bc rcmindcd and dctrrcd thc casc

Case No.:82/16/87¨ ALC1/2018   Party Namc:SONDEX HEAT    Mcct No/Datc:18/87-
EXCHANGERSINDIA PVT I′TD ALC1/2018

14.112018

HQ File:01/87/050/00379/AM19/  RLA Filc:34/24/040/00067/AM19/ Lic.No/Datc:3410044360
24.072018

Decision : Bascd on thc tcchnical collmcnts of DIPP furnishcd vidc thcir colnlnunication

TSW datcd 12.11.2018,Committcc dccidcd to ratitt liCCnsc as undcr:

EXPORT ITEM IMPORTI´ 1・I]M

Status:
Approved

No,7/311/2018-
‐84

「

一
‐
‐
‐
ョ

Q´ I｀Y

21()()()

Status:
I)cl'e rred

Status:
De l'erred

Status:
l)cfcrred

Status:
I)el'e rrcd

Gasket {Platc 'fypc for
Heat Exchanger)

Rclcvant Rubbcr Compound { IIPI)M/NIIR
Rubbcr Oompound)

RA may takc conscquential action as pcr Policy/Proccdurcs

ICase No.:84/16/87-ALC1/2018   Party Namc:VIS10N PRODUCTS Mcct No/Datc:18/87-

(P)LTD                 ALC1/2018
14112018

85 HQ File:01/87/050/00381/AM19/  RLA Filc:34/24/040/00077/AM19/ Lic No/Datc:3410044359
2407.2018

.Case No.:86/16/87-ALC1/2018   Paty Namc:VIS10N PRODUCTS Mcct No/1)atc:18/87-

(P)LTD                  ALC1/2018
1411.2018

86.HQ Filc:01/87/050/00383/AM19/  RLA Filc i34/24/040/00079/AM19/ 1´ ic No/Datci341 0044358

Party Namci VIS10N PRODUCTS Mcct No/Datc:18/87-

(P)LTD               AL′ C1/2018
14112018

Decision ! The committcc considcred the casc as pcr agcnda and notcd that commcnts arc awaitcd from fcchnical
Expert (Consultant {DNM}). Thcrcforc, committce decidcd that hc may bc rcmindcd and dcfcrrcd the casc

24.07.2018

Decision : Thc committce considcrcd thc case as per agcnda and notcd that comments arc awaited from Tcchnical
Expcrt (Consultant {DNM}). Thcrcfore, committce decidcd that hc may bc rcmindcd and dcfcrrcd thc casc

Casc No.:87/16/87-AIフ C1/2018

87‐ HQ Filc:01/87/050/00384/AM19/  RLA Filc:34/24/040/00080/AM19/ Lic.No/Datci341 0044357

24072018

‐Decision:Thc cOmmittcc considcrcd thc casc as per agcnda and notcd that commcnts arc awaitcd from Tcchnical

Expert(Consultant{DNM}).ThCrcforc,committcc dccidcd that hc may bc rcmindcd and defcbrrcd thc casc

Party Namc:WICTOR
COMPOUNDING(INDIA)
PRIVATE I′IMITED

Mcct No/1)atc:18/87-

AI′ C1/2018
14_112018

Case No.:2/16/87-ALC1/2018

ズ嚢′ん _

L ll'
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1HQ Filc:01/87/050/00299/AM19/ IRLA Filc:05/24/040/00243/AM19/ Lic.No/Datc:0510407293   26092018
1                             1                             12507.2018

1Declslon:Thc cOmmittce considered the case as pcr agcnda and dccidcd thatthc 6rm may lndicatc gradc ofspccinc
lmport ltcnl and dcferred the casc.

CaseNo.:24l16187-Ll,Cll20l8 PartyNamc: AI{KIjMA Mcct No/1)atc:18/87- Status:
ApprovedCHEヽ41CALSINDIA PVT.1′TD., ALC1/2018

14112018
‐HQ File:01/87/050/00321/AM19/ RLA Filc:03/94/040/00305/AM19/1′ ic No/Datc:0310822590

25072018

‐Decision:Bascd On thc cxamination of the casc of 6rm by・ 1｀cchnical Expclt(Consultant{DNM})in「 ilC No
‐01/87/050/00321/AM19,thc Comlnittcc dccidcd to adopt fbHo、 ving norms:―

QTY IMPORT ITEM

Polyamidc Rcsin CRAYAMID 125-100/
CRAYAMID 140-100,CRAYANIID 240/
CRAYAMID 340

91200Kg

TRIEl｀ IIYl_FtNI]Tlう TRAMINE

RA may take consequential action as per Policy / I)rocedures

i89

1)IMIう R ACH)

Party Namc: IILS POLYMIIRS Mcct No/l)atc: l8/87- Status: Approved
LTD.

RLA Flle

:05/23/040/00191/AⅣ l19/

AI′ C1/2018
14112018

Lic.No/Datc:0510407333

27.07.2018

Decision i The committcc considercd the case as per agcnda and dccided to ratify the liccncc as follows:

QTY IMPOR 「́ ITI]M

I′DPE/LLDPE

CARBON 131´ ACK

ANTI OXII)ANT

ETHYL′ENE VINYL ACETATE(EVA) 1500Kg

RA rnay take consequcntial action as per Policy/Proccdurcs

Party Namc:P10NE13R
IPOLYLEATHERS LTD

RLA Filc:05/24/040/00239/AM19/

Mcct No/Datc:18/87-

ALC1/2018
14112018

Lic.No/1)atc:0510407346

27072018

Status:
Del'crred

Case No.:58/16/87-ALC1/2018

HQ Filc

:01/87/050/00355/AM19/

90

Case No.:64/16/87-AI′ C1/2018

91

HQ Filc:01/87/050/00361/AM19/

2665Kg

310Kg

EXPORT ITEM

EXPORT ITEM

HDPE BLACK COMPOUND

LLDPE COMPOUND WITH EVA

50000Kg

QTY

40400Kg

57125Kg

ス“″ μ―

覇
7tF D(
一臨一̈

HDPE

50000Kg
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Decision : The committce considcrcd thc case as pcr agcnda and notcd that commcnts are awaited from Tcchnical
,Expert (Consultant {SK}). Thercforc, committce decided that hc may bc reminded and dcferred the casc

ICase No.:71/16/87‐ALC1/2018   Party Namc:ST.MARYS
RUBBERS PVT LTD

Mcct No/Datc:18/87-

AL′ C1/2018
14112018

Status:
Dct'e rre d

Stalus:
Deferred

92

HQ Filc :01/87/050/003681AM191 RLA Filc :l0l24l040l00029lAMlgl Lic.No/Date :1010060003
27.07.2018

Decision : Thc committee considercd the casc as pcr agcnda and dccidcd that thc firm may spccify rhc following
,information:-

a) What is thc nct Export Product wcight

b) Whcthcr Export Quantity is inclusivc of Packing Matcrial

ICase No.:`9/1`/87-ALC1/2018   1Party Namc:ATUL LIMITED,    Mcct No/1)atc:18/87-
Al′C1/2018
14112018

93 1HQ Flle:01/87/050/00366/AM19/ IRLA Filc:08/24/040/00140/AM19/ Lic No/Datc:0810143133
30.07.2018

Decision i Thc committec considered thc case as per agenda and notcd that commcnts are awaitcd from lcchnical
rExpert (Consultant {DNM}). Thcreforc, committce dccidcd that hc may bc rcminded and dcfcrrcd the casc

CaseNo.:3/18/87-ALCI/2018 PartyNamc:EXPANDEI) ⅣIcct No/Datc:18/87- Status:
DcferrcdPOLYMER SYSTI〕 MSPVT L′TD AI′ C1/2018

14.112018

94 1HQ Fllc:01/87/050/00452/AM19/ IRLA Filc:03/94/040/00121/AM19/ Lic.No/Datc:0310822693
30072018

Declslon:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination of thc

casc by Tcchnical Expcrt(Consuhant){DNM}.

|   ICase No.:59/16/87-
‐   ALC1/2018

1   1HQ Filc

l     :01/87/050/00356/AN419/

195

Party Name:AM.VINYL
PVT LTD,

RLA Fllc

:05/23/040/00198/AM19/

Mcct No/Datc:18/87-    Status:Approved
ALC1/2018         ‐

14.11.2018              1

Lic.No/Datc:0510407373

31.07.2018              ‐

Decision : The committcc considercd the casc as pcr agcnda and dccided to ratify thc liccncc as follows:

IMPORTI´ H]M QTY
PVC RItSIN 1107430K

DI OCTYl´ I)II´ 1｀ IIAl´ ATI](DOP) 93260K

′
I｀ IN STABH′ IZItlt 23314Kg

「
罰
「
日
詞
到
∃

EXPORT ITEM

PVC COMPOUND 1200000 Kg

RA may take conscquential action as per l)olicy / Procedures

蕉″ ルー

QTY
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Case No.:60/16A7-ALCll20l8 Party Namc: A.M.VINYI. Mcct No/Datc:18/87- Status:

:

PVT LTD, ALC1/2018 Approvcd
14112018

HQ File:01/87/050/00357/AM19/ RLA Filc:05/23/040/00199/AM19/ 1ン ic No/1)atc:0510407374
3 I .07.201 8

Decision : Thc committec considered thc casc as per agcnda and dccidcd to ratify thc liccncc as follows:

EXPORT ITEM QTY TMPORT rTEM I QrV
PVC COMPOUND 1200000 Kg PVC RESIN               I  H07430Kg

DI OCTYL PHTHALAT13(DOP)  1   93260Kg

TrN STABTLTZER I Z::t+rg

RA may take consequential action as per Policy / Proccdures

Case No.:61/16187-ALCIl20l8 Party Namc: A.M.VINYI- Mcct No/Datc:18/87- Status:
PVT LTD, AI′C1/2018 Approvcd

1411.2018

HQ Filc:01/87/050/00358/AM19/  RLA Filc:05/23/040/00200/AM19/ Lic No/Datc:0510407375
3107.2018

Decision : The committec considered thc case as per agenda and dccidcd to ratify thc licence as follows:

EXPORT ITEM QTY IMPORT ITEM QTY
PVC COMPOUND 1200000 Kg PVC RESIN 1107430Kg

DI OCTYL PHTHALATE(DOP) 93260Kg

TIN STABILIZER 23314Kg

RA may take consequential action as per Policy / Proccdures

Case No.:17/17/87-ALC1/2018   Party Namc:COSMO FILMS LTD Mcct No/Datc:18/87-      status:

ALC1/2018            Dcfcrrcd
14112018

981HQhi:bi′8ウ /030′664o"AM10/ 良LA iお lo3/04/64o,o6」 50′AMi9/Lc No/Datc:0310な 2''4」
31.072018

1  1Decision:Thc cOmmittec considcrcd thc casc as pcr agcnda and notcd that commcnts arc awaitcd from Tcchnical

l  lExpert(Consultant{SK}).ThCrefOrc,committec dccided that hc may be rcmindcd and dcfcrrcd thc casc

ズコ′″レー

97

96



Mcct No/Datc:18/87-

ALC1/2018
14.11.2018

IHQ File:01/87/050/00306/AM19/ RLA Filc:02/24/040/00065/AM19/ Lic.No/Date:0210208614
01082018

‐Decision:Bascd On thc cxaminalon of thc casc of irm by Tcchnical I〕xpcrt(Consuhant{DNM))in Filc
99 01/87/050/00306/AM19,thc Comlnittcc dccidcd to adopt fbllo、

ving normsi―

Case No.:57/16/87-AIノ C1/2018

32

Case No.:9/16/87-ALC1/2018   Party Namc:TECHN0
WAXCHEM PVT.LTD.,

Party Name:CLEENA
INDUSTRIES PRIVATE
LIMITED

Status:
Approved

Mcct No/Datc:18/87-

AL′ C1/2018
1411.2018

Status:
l)eferrcd

loo lHQ Filc:01/87/050/00354/AM19/ :RLA Filc:05/23/040/00074/AM19/ Lic.No/1Datc:0510407409
02.08.2018

1Decision:Thc committec considcrcd thc casc as pcr agcnda and dccided to dcrcr thc matter for cxarnination ofthc
casc by Tcchnical Expert(Consultant){SK}.

CaseNo.:72l16/87-ALC1/2018 PartyName: GLIINITOCK Mcct No/Datc:18/87- Status:
I)cfcrred|                      IRUBBER PRODUCTS PVT.LTD.Al′ C1/2018

1411.2018

lol HQ Filc:01/87/050/00369/AM19/ RLA Filc:10/24/040/00031/AM19/ Lic No/Datc:1010060007
03.082018

Decision : Thc committec considcred thc casc as pcr agcnda and notcd that commcnts arc awaitcd from DIpp.
Therefore, committcc dccided that they may bc remindcd and dcfcrrcd thc casc

Case No.:65/16187-Al,Cllz}l9 Party Name: MOTHIIIISON StjMI Mcct No/Datc:18/87- Status:
ApprovedSYST13MS I′ IMITED ALC1/2018

14112018

HQ Filc:01/87/050/00362/AM19/ IRLA Filc:05/24/040/00262/AM19/ Lic.No/Datc:0510407450

06082018

Decision:Thc cOmmittcc considcrcd the casc as pcr agcnda and dccidcd tO ratl取 thC liccncc as followsI

liXPOR´ I11｀ 1lM

1. PVC Compound-Avs 75T-
BI
(Net Contents of Imported
Inputs in cxport itcm:l. PVC
Suspcnsion Rcsin Grade S-
70:83850.000 Kgs,

(2 Phthalatc Plasticizcr
(DINP)=41850.000 Kgs,(3
Calcium Carbonatc(OmyalitC

102

Z5T―IP)= 21000000 K痙4.

At't/c''-

Q´ 1｀Y IMI)()RT ITEM

RESORCINOlン FORMAL´ DEHYDE RESIN
RI〕 SORCINOI′

RA may take consequential action as per Policy / Proccdurcs

lKg

IMPORTI´ 1｀1lM

PVC Suspcnsion ILcsin
Gradc S-70

Ff′

150000Kg



2.PVC Compound― AVSS 75T―

B(Net Contcnts oflmp.Inputs

in cxport item (1.PVC
Suspcnsion

Rcsin    Gradc    S-70=
334346.505 KGS(2.Phthalatc
Plasticizcr(DINP)=60182371

KGS   (3.   Vinycizcr―
124=60182.371  KGS (4
Calcium Carbonatc(OmyalitC
75T― IP)=83586.626 KGS(5
Stabilizcr(Rup-143)=

11702.128 KGS)

Stabilizcr(Rup 143)=

3300.000 Kgs)

RA may take consequcntial action as per Policy / Procedurcs

33

Case No.:62/16/87-

IALC1/2018

IHQ Filc

Party Namc:KANODIA     Mcct No/Datc:18/87-
TECHNOPLAST LIMITED   ALC1/2018

Status: Approved

RLA Filc

:01/87/050/00359/AM19/     :05/23/040/00220/AM19/

. ^^ Decision : Thc comrnittec considercd thc casc as pcr agcnda and dccidcd to ratify thc licencc as follows:
103

1411.2018

Lic No/Datc:0510407464

07082018

「
「

ｒ
ｌ
「
引

・
―
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RA may take consequential action as per Policy / I'rocedurcs

Case No.:25/18/87‐ ALC1/2018   Party Name:GUJARAT FLUORO Mcct No/Datc:18/87-
,CHEMICALS LTD          ALC1/2018

14.112018

104 1HQ File:01/87/050/00474/AM19/ RLA Filc:34/24/040/00167/AM19/ Lic.No/Date:3410044396
0808.2018

1  Decision:Thc cOmmtttcc considercd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamina● on ofthc

‐   case by Tcchnical Expcrt(Consultant){SK}.

Case No.:75/16/87-ALC1/2018

Status:
De fcrred

Status:
l)cferred

Party Namc:EAS・「 MAN
RECIンAMAT10NS

Mcct No/1)atc:18/87-

AI´ C1/2018
14112018

METALIZE POLYESTER HOLOGRAPHIC
(10 MiCrOn to 23 Micron)

105

&/, y' /r^'n-'*

63191 489 Kg
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1HQ Filc:01/87/050/00372/AM19/ IRLA Filc:30/24/040/00009/AM19/ Lic No/Datc:3010104402
0908.2018

‐  IDecision:The Committcc considcrcd thc casc as pcr agcnda and dccidcd to call from thc nrm thc No o可 cctiOn

‐   ICertiflcate issucd by Ministry of Environmcnt and Forcst along、 vith a shcct in tabular form indicating thc N()C grantcd

l   by MOEF as well as utilization ofimportcd uscd butyl rubbcr tubcs scrap in Advancc Authorizations and Rcstrictcd

l  llmpO■ Liccnscs for the last thrce ycars

l  lCase No.:19/18/87-ALC1/2018   Party Namc:SHIVA         MCCt No/Datc:18/87-     Status:
I                       PHARMACHEM LTD        AL′ C1/2018            Deferred

14.11.2018

1106 1HQ Filc:01/87/050/00468/AM19/ IRLA File:34/24/040/00102/AM19/ Lic.No/Datc:3410044412
.   ‐                             ‐                             .09.08.2018               ‐

,  IDecision:The committec considercd the casc as pcr agcnda and dccided to defer thc mattcr for cxaminalon of the

l   CaSe by TCChnical Expert(Consultant){SK}

1 誓
ase N∝ 2ν18/87-ALCν 2018 :霰ふ賛:I罵缶D   ‐造きl洲留C lν87- 総 itd

14112018

1107 1HQ Fllc:01/87/050/00470/AM19/ IRLA File:34/24/040/00104/AM 19/ Lic No/Datc:3410044411
09.082018

1  1Decision:Thc committcc considercd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination ofthc
l   casc by Tcchnical Expcrt(Consultant){SK}.

|  ICase No.:22/13/87-ALC1/2018  :Party Name:SHIVA         
‐Mcct No/Datc:18/87-     Status:

|  I                      IPHARMACHEM I′ TD        ALC1/2018           Deferred
.                                 ′                              14112018

1108 HQ Filc:01/87/050/00471/AM19/ IRLA Flle:34/24/040/00105/AM19/ Lic No/Datc:3410044410
09.08.2018

1  1Decision:Thc committce considcrcd thc case as pcr agcnda and dccidcd to dcfcr thc matter for cxamination of thc

l   laSC by TCChnical Expert(Consultant){SK).

|  ICase No.:24/18/87-ALC1/2018   1Party Name:SHIVA         Mcct No/Datc:18/87-     Status:
I                       PHARMACHEM I′ TD        ALC1/2018           Dc■ rrcd

■4.11.2018

lo9 HQ Filc:01/87/050/00473/AM19/ ‐RLA Filc:34/24/040/00107/AM19/ Lic.No/1)atc:3410044413
0908.2018

1  ‐Declslon:Thc cOmmittcc considcrcd thc casc as pcr agenda and dccidcd lo dcfcr thc mattcr for cxamination of thc
l   CaSe by Tcchnical Expcrt(Consultant){SK}

/A-( k f--,r*
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1Case No.:73/16/87-ALC1/2018  Parり Namc:RAHIL(CPP)FILMS IMcct No/Datci1 8/87-
PVT l´TD ALC1/2018

14112018

Hahii; 
'OtlSZlOSOIOO3T0lAl/-lgl 

RLA File :24l24l040l00)2llAMlg/ Lic.No/Datc:2410042481
10.08.201 8

- - Decision : The committcc considercd the case as pcr agcnda and dccidcd to ratify thc liccncc as follows:
110

Status:
Approved

EXPORT ITEM

RA may take consequential action as per Policy / Proccdurcs

Mcct No/Datc:18/87-

ALC1/2018
14.11.2018

HQ Filc:01/87/050/00397/AM19/ RLA Filc:02/24/040/00074/AM19/Lic.No/Datc:0210208636

10.08.2018               ‐

Hl R憲電器0:』;,鳥:ら,犠柵 龍:l∬苗t高。:|』1蹴Igl甜:響
Expcn cOntthatt pN鴫 )hRた Nα

Case No.:5/17/87-ALC1/2018    Party Namc:TECHN0
WAXCHEM PVT.L′ 1｀D,

EXPORT ITEM

RESORCINOL FORMALDEHYDE RESIN

Status:
Approved

〒lKg
RA may takc cOnscqucntial actiOn as Pcr POlicy/1)roccdurcs

Case No.:79116/87-ALCIl20t} parry Namc: AMPACIIT Mcct No/Datc:18/87-
SPECIALITY PRODUCTS PVT  Al′ C1/2018
LTD 14.11.2018

HQ Filc:01/87/050/00376/AM19/ RLA Filc:31/83/040/00065/AM19/Lic.No/Datc:3110067138

11.08.2018

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO ratify thc liccncc as fol10ws:

EXPORTITEM QTY IMPORT ITEⅣ I QTY
l´ l′DPI]6101XR M120

22428 Kg

Status:
Approved

112

lPE3089

SUNOVIN 770DF―

(ChClnical Namc
I〕 is(2,2,6,6-

Tctramcthyl-4-

Pipcridyl)Sebacatc

5622 Kg

―― ――一―■
Product10de 3AD0863

RA may take consequential action as per policy / l)rocedures

Party Namc:VK.A P01′ YMERS  Mcct No/Datc:18/87- Slatus:

U.V. Stabilizer Master Batch (Containing Not
less than 20%UY Stabilizcr)

113 Casc No.:80/16/87-ALC1/2018

ん ″ μ 一

27500Kg

支 ind
理 R籠Ｔ

中
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PRIVATE LIMITED

Case No.:20/18/87-ALC1/2018   Party Namc:SHIVA
PHARMACHEM Iフ TD

Decision:The cOmmittce considercd thc casc as pcr agcnda

casc by Tcchnical Expcrt(Consultant){DNM}.

Case No.:23/18/87-ALC1/2018   ‐Party Namc:SHIVA
PHARMACHEM L′ TD

ICase No.:66/16/87-ALC1/2018   Party Namc:MOTHERSON SUMI
I                       SYSTEMS LIMITED

H6HQ Filc:01/87/050/00363/AM19/ RLA Filc:05/24/040/00314/AM19/

ALC1/2018
1411.2018

HQ Filc:01/87/050/00377/AM19/ RLA Fiに :32/24/040/00026/AM19/ Lに .No/Datc:32100786H
14.082018

Decision:Thc cOmmittcc considcrcd thc case as per agcnda and notcd that commcnts arc awaitcd from DIPP

Thereforc,comlnlttcc declded that thcy may bc rcnllndcd and deferred thc casc

I)cfcrrcd

Status:
I)eferred

Status:
I)eferred

Status:
Dcferred

114‐ HQ Filc:01/87/050/00469/AM19/ RLA File i34/24/040/00103/AM19/ 1´ ic.No/Datc:3410044422

Mcct No/Datc:18/87-

ALC1/2018
1411.2018

Mcct No/Datc:18/87-

ALC1/2018
14112018

Lic.No/1)atc:3410044423

16082018

16082018

and dccidcd to dcfcr thc matter for cxalllination of thc

115 HQ Filc:01/87/050/00472/AM19/ RLA Filc:34/24/040/00106/AM19/

Decision : The committcc considered thc case as pcr agcnda and dccidcd to dcfcr thc matter for cxamination of thc
casc by Tcchnical Expcrt(Consultant){DNM}.

Mcct No/Datc:18/87-

AI´ C1/2018
14112018

1′ ic No/1)atc:0510407613

27082018

|  IDecision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that cOmmcnts arc awaitcd from DIPP

IThcrcforc,cOmmittec dccidcd that thcy may bc rcmindcd and dcfcrrcd thc casc

l  lCase No.:54/17/87-ALC1/2018 Party Namc:KINGSPAN     Mcct No/Datc:18/87-ALC1/2018 Status:
|  I                     INSULATION PVT.LTD.,     14H.2018              Approved
‐
  IHQ File               RLA Filc              Lic.No/Datci3 H 0067166
1    101/87/050/00446/AM19/       :31/83/040/00089/AM19/       3108.2018

1  1Decision:Thc cOmmittee cOnsidcrcd thc casc as pcr agenda and dccidcd tO ratify thc licencc as follows:

aport and cxpOrt

ム落ル L―
`  '111:品 i



37

I 
RA may take consequential action as per Policy / Procedures

Case No.:40/17/87-ALC1/2018 Party Nalllc:17RON l｀ II'It

TECHNOLO(}IItS PV.I｀ L´ TI)

Mcct No/Datc:18/87-

ALC1/2018
14.112018

Lic.No/Datc:0510407675

04092018

Status:
Approved

HQ Filc :01/87i050/004321 AMlgl RLA F'ilc :051231040100233/ AMtgl

Decision : Thc committec considercd the casc as pcr agcnda and dccidcd to ratify thc liccncc as follows:

QTY IMPORT ITEM

85714 Mctcr

RA may take consequential action as per Policy / Proccdures

Mcct No/Datc:18/87-

ALC1/2018
14112018

1ンic No/1)atc:0210208675

0509.2018

119:憲滝路0:33,l鵠ち,犠器器鷲::L∬鵬t∬:J』 |は潔]忠F Expci cOns」
ね前pNM})hΠたNα

Quantity

0.98

'118

Case No.:7/17/87-AIフ C1/2018   Parり Namc:TECHNO
WAXCHEM PVT.LTD,

HQ Filc:01/87/050/00399/AM19/ RLA Filc:02/24/040/00083/AM19/

Party Namc:RELIANCE
INDUSTRIES LTD

Mcct No/Datc:18/87-

ALC1/2018
14112018

Status:
Approved

Status:
I)cferrcd

Status:
Defe rrcd

Case No.:50/17/87-AIJC1/2018   Party Namc:GUN」 AN PAINTS   Mcct No/Datc:18/87-
LIMITED                 AI´ C1/2018

14112018

HQ Filc:01/87/050/00442/AM19/ RLA Fllc:08/24/040/00167/AM19/ L′ ic.No/Datc:0810143384
05.09.20 I 8

120 paaiaion : Thc committcc considercd the casc as pcr agenda and dccidcd that thc firm may specify thc following
information:-

a) Perccntagc composition ofeach Export Product
b) Complcte and baiancc chemical rcaction showing molccular wcight of cach import and export product
c) The rcquircment of llutyl Acrylate Monomcr docs not tally with the actual consumption data ccrtificd by CA.

Hencc this may be clarified.

Case No.:11/18/87-AI“ C1/2018

INSULATED PIPE SEALS OF VARIOUS
SIZES
CONTAINING 85714 METER HOT
MELT SEALANT STRIP

Hot Melt Scalant Strip
with Silicon Rclcasc Papcr
W:33mm*and-3mm
and THK =, 1.4 mm -l-and

i!4_

I]XPORTI 「́ Iう M

RESORCINOL FORMAl′ DEHYDE RESIN

RA may take consequential action as pcr Policy / Procedures

121

蛇 ′ れ _

QTY

|

IMP()RTITEM

l Kg l ltliS()RCIN()L′

■■
D〔 1
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HQ Filc:01/87/050/00460/AM19/  RLA File:03/95/040/00525/AM19/ Lic No/Datc:0310823598
06092018

1)eclslon :Thc cOmlnittcc considercd thc case as per agcnda and noted that ncithcr rcprcscntativc of Dcpartlncnt of

Chcnlicals and Pctro Chcmicals arc attcnding thc mccting nor colnments rcccivcd Thcrcforc,colninittcc dccidcd that a

DO letter from DGFT to Sccrctary,Departmcnt of Chcmicals and Pctro Chcmicals may bc scnt

Case No.:41/17/87-AIノ C1/2018 Party Namc:BIHANI         Mcct No/Datc:18/87-
MANUFACTURING COMPANY Al″ C1/2018
PRIVATE LIMITED         14.H.2018

HQ Filc:01/87/050/00433/AM19/ RLA Filc:05/23/040/00246/AM19/ L´ ic No/1)atc:0510407748
11.092018

Decision:The committcc considered thc casc as pcr agcnda and dccidcd to ratify thc liccncc as follows:

QTY IMPORTITEM

Status:
Approved

Status: Approved

122 PVC
COMPOUND

ICase No.:47/17/87¨ALC1/2018

125

1HQ Filc

300000Kg

Party Namci SWASTIK
POLYMERS

RLA Filc

PVC RESIN

Di()ctyI Phthalatc(D()P)

Stabili/cr

Calcium Stcratc (CS)

Antimony Tri Oxidc (ATO)

t4:]]1acal!"r"," !9"1)_
may take consequential as pcr Policy / Proccdurcs

ICase No.:42/17/87-ALC1/2018   Party Namc:AMERICAN      Mcct No/Datc:18/87-      Status:
PRECOAT SPECIAl′ 11｀Y      AI´ C1/2018           Deた rrcd

‐                       PRIVATE LIMITED          14 H 2018

1HQ Filc:01/87/050/00434/AM19/  RLA Filc:05/23/040/00254/AM19/ Lic No/1)atc:0510407751

1231                             1                              11.o92018

:Dccision:Thc cOmmittcc notcd that itcms of Export and lmport undcr thc Advancc Authorization issucd by thc

10fflCe ofAdditional Dircctor Gcncral ofForeign Tradc,CLA,New Dclhi arc not matching with thc itcms of Export and
lmport dcclarcd by thc flrm in thcir AN「 4 A application Thcrcforc,committcc dccidcd that clariflcatiOn in this
regard may bc obtaincd ionl conccrncd RA

I   Case No.:53/17/87-ALC1/2018   Party Namc:PERFECT BELTS
I  I                   LIMITED

1124 HQ Filci01/87/050/00445/AM19/ RLA File:30/24/040/00026/AM19/

Mcct No/Datc:18/87-        Status:

ALC1/2018            Deferred
1411.2018

Lic.No/Datc:3010104438

13092018

Decision : Thc committec considcrcd the casc as pcr agcnda and notcd that commcnts arc awaitcd frorrr DIPP
Therefore, committee decidcd that thcy may bc rcmindcd and dcfcrred thc casc

Mcct No/Datc:18/87-

ALC1/2018
14.112018

1′ic.No/Datc:0510407791

EXPORT IT】EM

165810 Kg

81394 Kg

7536 Kg

36177

蛇 7″ ″%_

QTY

6028 Kg

‐
■

ト

雲「∫ 緊
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:01/87/050/00439/AM19/

39

:05/24/040/00341/AM19/ 14092018

Decision I l'he cornmittcc considcrcd thc casc as pcr agcnda and dccidcd to ratify thc liccncc as follows:

QTY IMP()RTITEM

100Ml｀ PVC RItSIN K VALUE 65 68

D10CTYL PHTHALATE(DOP)

BLOWING AGENT CELLCOM
SKl

RA may take consequential action as per Policy / Procedurcs

Case No.:13/18/87-

IALC1/2018

1HQ File

:01/87/050/00462/AM19/     :04/24/040/00112/A訃/119/

Decision ! Thc committec considered the casc as pcr agcnda and dccided to ratify thc liccnce as lbllows:

EXPORT ITEM

POLYPROPYLENE COMPOUND
FILLER― GRADE:VBFC 9002 P

Pany Namc:VIBRANT
COLORTECH PRIVATE
LIMITED

RI′A File

0 700MT

Ⅳlect No/Datc:18/87-     Status: Approvcd

ALC1/2018
14.112018

Lic No/1)atc:0410164686

14092018

IⅣIP()ItT ITItM

POLYPROPELENE

Status:
Dcfcrred

Mcct No/Datc:18/87-    IStatus:Approved
Al′C1/2018
14.11.2018

Lic.No/Date:0510407833

19.09.2018

QTY

264000 Kg

CALCIUM CARBONATE

RA may take consequential action as per Policy/Procedures

Case No.:15/18/87-ALC1/2018   Pat/Namc:CREST          Mcct No/Datc:18/87-
COMPOSITES&PLAS・「 ICSPVT AI′ C1/2018

‐                           LTD                     14.11.2018

127 1HQ Fllc:01/87/050/00464/AM19/ ‐RLΛ Filc:08/24/040/00189/AM19/ 1′ ic No/Datc:0810143479

18092018

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc matter for examination of thc
case by Technical Expert(Consultant) {DNM}.

Case No.:48/17/87-

ALC1/2018

HQ Filc

Pa貢y Namc:SWASTIK
P01′YMERS

RLA IFile

う
Ｚ
:01/87/050/00440/AM19/     :05/24/040/00342/AM19/

Decision ! Thc committee considered thc case as per agcnda and dccided to ralify thc liccncc as follows:

EXPORT ITEM

PVC  COMPOUND  ―  MICROLON
WHITE(SHOE SOLE GRADE)

IMPORT ll｀ 1うM
PVC COMPOUND   EXPANDIED

*L/ b^,*

QTY

80626Kg

188654Kg

f引千
■in

蒙
″E

I〕XPORT ITEM QTY

50MT

40MT

QTYQTY
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MICROLON IN DRY BLEND FORM―
SHOE SOLE GRADE (IN VARIOUS
COLOURS)

Ｔ
Ｉ
Ｉ
十
１
寸
⊥

RA may take consequcntial action as pcr Policy / l'rocodures

ICase No.:10/18/87-ALC1/2018   Party Namc:REl.IANCIE
INDUSTRIES I´ TD

129 HQ Filc:01/87/050/00459/AM19/ RLA Filc:03/95/040/00346/AM19/

Case No.:12/18/87-ALC1/2018   Party Namc:RELIANCE
INDUSTRIES LTD

Case No.:43/17/87¨ ALC1/2018  Party Namc:G.B.SPORTS

HQ Filc:01/87/050/00435/AM19/ RLA Filc
:05/23/040/00269/AM19/

Case No.:14/18/87-ALC1/2018   Party Namc:CHIRIPAL POLY
171LMS LTD

Decision : Thc committee considcred thc case as pcr agcnda and notcd that ncithcr rcprcscntativc of Dcpartmcnt of
Chemicals and Petro Chcmicals arc attcnding thc mccting nor commcnts rcccivcd. Thercfore, committcc dccidcd that a

DO lettcr from DGFT to Sccrctary, Dcpartmcnt of Chcmicals and Pctro Chcmicals may bc scnt

DI()CTYI′ PHTHALAT13(DOP)

BL′OWING AGIう NT CELLCOM
SKl

Mcct No/Datc:18/87-

Al′ C1/2018
1411.2018

Lic No/Datc:0310823868

1909.2018

Mcct NoA)atc:18/87-

ALC1/2018
14112018

ⅣIcct No/Date:18/87-

ALC1/2018
14.112018

Lic.No/Datc:0510407861

24.092018

Mcct No/Datc:18/87-

AI′C1/2018
14.112018

Status:
l)efcrrcd

Status:
I)cfcrred

130.HQ Filc:01/87/050/00461/AN119/ IRLA Filc:03/95/040/00575/AM19/ Lic No/Datc:031082386519.09.2018

Decision:Thc committcc considcrcd thc casc as pcr agcnda and notcd that ncithcr rcprcscntativc of Dcpartmcnt of

Chemicals and Pctro Chcmicals arc attcnding the mccting nor commcnts rcccived Thcrcfore,committcc dccidcd that a

lDO lettcr iom DGFT to Sccrctary,Dcpartmcnt of Chcmicals and Pctro Chcmicals may bc scnt

Status:
Defcrrcd

iDecision ! Thc committee considered the casc as per agenda and decidcd to call from thc firm following
linformation and deferred the case :

a)Justification for highcr wastagc for manufacturing of Rubbcr Scal alongwih detail data duly ccrtificd by
concerncd Central Excisc/GST officc

Slatus:
Dcferred

132 HO inc16iた
,/o36′ 6646」 /AM19′  RI′A Filc:08/24/046/00085/AM19/ 1_lc No/Datc:0810143556

2509.2018

1Declslon:Thc commntcc considcrcd thc casc as pcr agcnda and dccided to dctr thc mattcr for cxamination ofthc

嬉 ″ ら 一

:町

鵞
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casc by Tcchnical Expcrt(Consultant){SK}.

‐
  ICase No.:17/18/87¨ ALC1/2018   Party Namc:JAYSHRI PROPACK ‐Mcct No/Datc:18/87-      Status:
I                        PVT LTD                 IALC1/2018            1Dcferred

14.11.2018

■33 1HQ File 101/87/050/00466/AM19/ RLA Filc:08/24/040/00218/AM19/.Lic.No月 )atc:0810143599

03.10.2018

1Decision :Thc cOmmittce considcrcd thc casc as pcr agcnda and decided to defcr thc inattcr for cxamination ofthc

case by Tcchnical Expert(Consultant){SK}.

|  ICase No.:16/18/87-ALC1/2018   Party Namc:CREST         Mcct No/Datc:18/87-     Status:
|  I                       COMPOSITES&PLASTICS PVT ALC1/2018           ‐Deferred

l  l                       LTD                    14.112018

134 1HQ File:01/87/050/00465/AM19/  RLA Filc:08/24/040/00217/AM19/ 1′ ic No/Datc:0810143658

09.102018

Decision:Thc committee considcrcd the casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxarnination ofthc

‐  ICaSe by TCchnical Expert(Consultant){DNM}

|  ICase No.:18′ 18/87-ALC1/2018   Party Name:GUJARAT RAFFIA  Mcct No/Datc:18/87-     Status:
INDUSTRIES LTD          ALC1/2018           Dcferred

11411.2018

■35 1HQ Filc:01/87/050/00467/AM19/ RLA Flle:08/24/040/00226/AM19/ Lic.No/Date:0810143674
■0.10.2018

1Decision:The committcc considcrcd thc casc as pcr agcnda and dccided to dcfcr the mattcr for cxamination ofthc

case by Tcchnical Expcrt(Consultant){SK}.

ICase No.:26/18/87-ALC1/2018   Palty Namc:PRISTINI]       Mcct No/Datc:18/87-      Status:
MEl′AMINE l′LP           ALC1/2018           Dcferred

14112018

136 1HQ Filc:01/87/050/00475/AM19/  RLA Filc:34/24/040/00193/AM19/ .Lic No/Datc:3410044582
12102018

.   1)eclslon :Thc committec considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination ofthc

l   CaSe by TCChnical Expcrt(Consultant){DplM}.

Meeting ended with a vote of thanks to the Chair.

***********

4/,/' lt ",rn'-


